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MR, CHAIRMAN: Copies have
been circulated. It is agreed now.
ENQUIRY RE CALLING ATTENTION

NOTICE

IMPOSITION OF SECTION 144 IN NEW DELHI

SHRI K. P. KUMARAN (Andhra
Pradesh): Sir, I have given a Calling Attention
Motion. In today's papers we see that section
144 has been imposed in New Delhi in order to
prevent the Central Government  em-
ployees from taking out a procession and
making a representation to the Prime
Minister.  Now, we had a similar thing
very recently. I do not know why this section
144 has been imposed. When the Government
has not been able to come to a decision
regarding the D.A. issue and they are
prevaricating on the issue, the Central
Government employees are naturally agitated.
Two instalments of DA. are due to them.
This time if they want to take out any
procession or make any  representation  to
the Prime Minister, I do not  know why
they should be prevented from doing so.
Two or three of their men can be met and the
Prime Minister and Government must ,receive
their memorandum. Why  should
Government impose section 144 and then
bring in the question of prestige and such
things? The Council naturally will have to
take out a procession.

MR. CHAIRMAN: You have stated the
matter and the Government will look into it.

SRI G. MURAHARI (Uttar Pradesh) : This
is a serious matter Vviz., the imposition of
section 144. Previously the practice has been
that several demonstrations have been
allowed to come near Parliament and make
representations and also to go to the residence
of the Prime Minister. But for the last few
months we have been noticing that any
genuine demonstration that was sought to be

[RAJYA SABHA ]

Bill, 1967 2088

brought out had been prevented by the
imposition of section 144. Therefore, we
would like to know what is the danger in
allowing a democratic expression of popular
opinion either near Parliament or near the
residence of the Prime Minister.

MR. CHAIRMAN: You have expressed
your view. Nothing more. Next item; further
consideration of the Finance Bill. The House
will sit through lunch and the Minister will
reply at 4 p.M.

[THE DEPUTY CHAIRMAN in the Chair]

THE FINANCE (No. 2)
continued

BILL, 1967—

THE DEPUTY CHAIRMAN: Mr. R. T.
Parthasarathy, Mr. Kota Punnaiah, Mr. R. P.
Khaitan, Miss Mary Naidu, Mr. A. M. Tarigq,
Mr. S. K. D. Paliwal, Mr.- Mallikarjundu.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh): I am here.

THE DEPUTY CHAIRMAN: The names
of all those who are not here are cancelled.

SHRI LOKANATH MISRA (Orissa):
Madam Deputy Chairman, while you should
impose some penalty on the Congress
Benches, you should give me the first chance.

THE DEPUTY CHAIRMAN: After Mr.
Mallikarjunudu.

SHRI K. P. MALLIKARJUNUDU:
Madam Deputy Chairman, it now seems to
me that our economic situation is somewhat
paradoxical. It is caught between two
contradictory forces which are pulling in
opposite directions. On the one side there are
the forces of inflation, and on the other there
are the forces of recession. It is just like a
country battling against two countries,
fighting on two fronts. If Pakistan and China
were to choose to attack India, then we



2089 Finance (No. 2)

have got to fight on two fronts. Similarly, our
Government has to fight this problem on two
fronts, namely, on the front of inflation and
on the front of recession. Of course I know
comparisons are odious, but if I am allowed
to institute a comparison I would like to say
that the present economic condition is like the
condition of a patient who is suffering from
tuberculosis and diabetes at one and the same
time.

SHRI DAHYABHAI V. PATEL

(Gujarat); Galloping tuberculosis.

SHRI K. P. MALLIKARJUNUDU: It
presents a number of difficulties to the doctor
who undertakes the treatment. A diabetes
patient requires under-nourishment and
under-feeding, while a tuberculosis patient re-
quires more nourishment and greater feeding.
If steps are taken to fight inflation, they may
aggravate the situation in regard to recession.
If on the other hand steps are taken to fight
recession, they may aggravate the forces of
inflation. That is the Paradoxical position in
which we find ourselves today unfortunately.

Madam, I should congratulate our Finance
Minister on the bold step he has taken in
order that deficit financing is avoided once
and for all. It is that step that may control
inflation to a certain extent, because there is
no doubt that deficit financing is the most
important if not the sole cause of this
inflation. That is exactly the reason why our
Finance Minister has laid his finger rightly on
this point and put a stop to this process of
deficit financing. We are now facing what is
called recession. What is this recession? It is
reflected in two ways. One is the slow growth
in industrial production. We have been told in
the annual Plan that our industrial production
has fallen very much. The increase is only 3.2
per cent this year while in 1960-61 it was 7.7
per cent and in 1962-63 it was 8.5 per cent.
We therefore find that there is , con-
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siderable fall in the rate of our industrial
production. Madam, the fail in industrial
production is one of the manifestations of this
economic recession. This shortfall in
production is said to occur not in all sectors of
industry but particularly in certain sectors of
industry which manufacture capital goods.
This short-fall is ascribed to certain causes,
material and financial causes. The material
causes are in the nature of inadequate supplies
of raw material, spares and components and
under-utilisation of capacity, which in turn
causes shortfall in production. If this material
cause is to be removed, we havsj got to see
that sufficient materials in the nature of raw
materials, components and spares are
supplied. Secondly, there are the financial
causes. The short-fall may be due to want of
investment. That investment is to be found in
order to make up that cause. Of course we
know that our national income also is not
rising as we expected, with the result that
there is a fall even in our savings. Unless our
income increases there cannot b? savings for
investment. Savings can be effected only in
two ways: either by increased production or
by reduced consumption. When we are not
able to increase production due to various
causes, then the only course left open to us is
to reduce consumption and effect savings.

I would like to say that savings also should
come not from printed money but from real,
genuine savings. Of course finances can be
had either from' our domestic savings or by
borrowings. If w,. begin to borrow, other
difficulties come in. So we have to avoid
foreign borrowing as far as possible.
Moreover if we have got any foreign
assistance in the shape of non-project aid, that
has to be applied to various other things. So
what we can do at present is to effect some
domestic savings which could be invested in
our industry, which may give rise to
increased production. That seems to be the
logical position. So. I would like to say that
this question
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of recession is to be tackled by effecting
savings and investing, them in industry with
the result that industry can produce more
goods. That is so far as the production side is
concerned.

The second aspect of the matter is that there is
a slackening of demand, as I have already
said. There are two ways in which this
situation can be reflected. One is the shortfall
so far as production is concerned and the
other is the slackness in demand. How can this
slackness in demand be met? That is one
question which is an objective question, which
we have got to answer. [ am glad that the
hon. Finance Minister — has already taken
some steps in this direction in the shape of the
liberalisation of the credit policy. Of course”
there is the danger of aggravation of the
inflationary tendencies if the credit policy is
liberalised. But care should be taken to
see that this credit is properly utilised and does
not go in directions which may aggravate the
inflationary situation. In that behalf, I
believe that our Finance Minister will take the
necessary steps to see that the  credit
liberalisation will not be misused and that it
will go in the direction of stimulating the
demand, which may counteract the forces
of recession. That is my submission. [ am
glad that the Finance Minister has already
taken some steps and that the Reserve Bank
has also taken certain steps towards the
liberalisation of the Credit policy, and 1
believe it will go, a certain  extent, in
easing- the situation and releasing some
credit which may stimulate demand and
may counteract this tendency of region. If
these two forces of inflation and recession
are counteracted—and they must be
counteracted— then in that case, our economy,
I believe, would be stabilised and we will
march forward towards prosperity.

SHRI LOKANATH MISRA: Madam
Deputy Chairman, o, the Finance Bill,
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my leader has dealt with the (s.clinical aspect.
I will only make some general observations.
The very much publicised concessions given
by the hon. Finance Minister amount almost
to nothing, the common man is not going to
benefit out of them. In fact, nobdy would
benefit out of these concessions and the
Government is not going to lose anything
because of these concessions. We know that
the Government does not have to lose because
of these concession and that no benefit is
going to accrue to the common man. That is
why he has readily agreed to grant these
concessions.

Now, every hon. Member in this House has
agreed that there is an industrial recession.
Some of them have tried to explain it away,
some of them have tried to justify it. But I am
one of those who are of the opinion that this
industrial recession is more due to the
uncertain climate prevalent in the country
because of the wrong policies of the
Government than to anything else. We have
been indicating those wrong policies for the
last seven or eight or nine years. As long as
these are not eradicated, as long as these are
not streamlined, we shall go on indicating
about them whether the Government pays any
heed to them or not because we think that
these matters are important matters of public
interest and that it is our duty to indicate to
the Government and, through this House, 1o
the country how things should be set right.

Now. one of the things that we have been
always indicating to the Government is about
the controls that stand in the way of progress.
I am extremely happy and I have to compli-
ment—I am happy about it that I have to
compliment—two of my Congress colleagues
here in this House for their courage in the
matter. They are Mr. Kulkarni and Mr. Dharia
who are taken to be almost fellow-travellers.
On other matters, their views are wellknown
but on this particular matter, I am happy that
wisdom has
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dawned on them. They are the persons—I
read in the newspapers—who are pleading for
decontrol so far as cotton is concerned. Now
that people who used to plead for extreme left
things have come round to our point of view;
that in itself shows how right we are.

SHRI A. G. KULKARNI (Maharashtra):
We have made constructive suggestions, not
left.

SHRI LOKANATH MISRA: We hajee also
been constructive. You are constructive in two
items ov in one item in suggesting decontrol.
But we have been doing it all the time, in all
matters. That itself'shows how constructive
we are and how destructive you were and how
constructive you have started to be.
Therefore,

Madam, now it is

SHRI M. P. BHARGAVA (Uttar Tradesh):
Why do you suppose that you are saying the
right thing "at the right moment?

SHRI LOKANATH MISRA: We BXB
saying the right thing all the time. I am happy
that one or two of you speak the right thing at
the right moment. I am happy about it. I do
not decry you, I compliment you. You must
take it as a compliment These controls must
go. Now, there is some wisdom that has
dawned on the Congress Party. I hope that the
"Finance Minister who is more a practical
man than a theoretician unlike the bearded
gentleman in the Treasury Benches, Mr.
Asoka Mehta, "whom I consider to he an utter
fellow-traveller..... (Interruptions.) He, Mr.
Asoka Meijta, not you.

SHRI CHANDRA SHEKHAR (Uttar
Prudesh): Do you know the meaning ox it?

SHRI LOKANATH MISRA: I know you
as much as I can know you. I Itnow what a
fellow-traveller means. The meaning becomes
all the more iclear ...
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SHRI CHANDRA SHEKHAR: You do
not know the meaning of fellow-traveller.

SHRI LOKANATH MISRA: 1 did not
mean you when I said that it was a bearded
gentleman. There is no other bearded
gentleman who occasionally adorns those
Treasury Benches.

Now I hope that the practical man that the
Finance Minister is, he would look into these
things seriously and try to introduce
decontrol as far as it is practicable and
possible

SHRI CHANDRA SHEKHAR: H, is not
prepared to oblige you.

SHRI LOKANATH MISRA:

. .within the scope of his limitations. His
limitations I know. He is surrounded now by
many of the fellow-travellers. Yes, there are
many travellers who have percolated into the
Congress without, probably, the knowledge of
the top men and they have become regular
Congress members. Now, a party functions
"tiar” to my left, which is called the Commu-
nist Party. There is another party there; 50 per
cent, or maybe a little less of it, is Communist
even in the Congress. Those Communists
have got into it. They have got into it with the
idea of sabotaging everything in this country
so that they could take over. The Communists
here, outside the Congress and inside the
Congress would immediately merge and take
over the administration. That has been their
modus operandi elsewhere; that is going to b,
their modus operandi in this country also and
therefore the Government must be warned
about it.

Madam, now, my first suggestion therefore
is that this uncertainty must end. Without the
ending of the uncertainty, there cannot be any
stabilisation either in industry or in the
economic field. Howsoever you may plead for
stabilisation, unless you go deeper into the
maladies— you should not go merely on
the
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surface—'you cannot stabilise your economy.
Therefore, these are the maladies that have to
be rooted out and control is one of them. Now,
with certainty in the business field coming in,
probably things would improve much more,
beyond recognition. Everybody feels that
there is an uncertainty in business. In the
morning, I hope, Madam, you were thera.
when the monopoly question was taken up.
What is monopoly? Monopoly can only be
indulged in by one man. If one man is given
certain opportunities which are denied to
others, it amounts to monopoly. Where is
monopoly in this country? There may be a
certain  concentration of capital. Our
Communist friends in the Congress and the
Communist friends outside are confusing the
entire issue. They are talking about it as if it is
something very degenrated. They say that this
monopoly has invaded the country and we
must get rid of it. Madam, where is mono-
poly? There is absolutely no monopoly.
Probably even the Ministers get scared by the
shoutings from the friends opposite and the
fellow-travellers. The Minister himse;f is in a
state of confusion. This uncertainty must end.

Our friends here shout so much about the
closure of this mill, that mill and a third mill.
They do not know the deeper malady which is
there. The malady is that you have now put a
stop to the- managing agency system.
Previously it was managing agencies that
used to deal with the banks. Against personal
guarantees of the managing agents money
used to flow in for the running of the mills.
The sugar mills particularly and the jute mills
and the cotton mills were being managed by
managing agencies. Now after you have
dicontinued thess managing agencies there is
bound-' to be shortfall. There is bound" to be
chaos. There is bound to be confusion and
lack of funds. Where would the funds now
come from?" Unless some-

[RAJYA SABHA |'

Bill, \96T 2096

body is a. guarantee no-bank is going to give
money to a particular milL And who would
become a guarantee unless he has some
interest in the business? That is why it has
come to a closure. No amount of shouting here
that our sugar industry is failing, cur steel
industry is failing, our cotton industry is
failing or our jute industry is failing is going to
help these industries. Any amount of
prejudice, any amount of shouting, any amount
off slogan-shouting is not going to put the-
business in its proper track. You must find out
what are the deficiencies and-how can we help
it out. Instead of giving constructive
suggestions, our friends are always anxious to
destroy everything in the country so that they
can plead their own case. On the-other hand,
the Government, instead of being watchful
about their modus operandi and their designs
falls a. victim to these tactics and' give*
answers to questions which would confuse the-
entire country.

Now, Madam, my third point is; about these
public sector undertakings. A lot has been said
about them. A lot has been said also about the
losses incurred in these undertakings and the
way we have pampered them today. Mr.
Mathur, who is a Member of the
Administrative Reforms Commission,
suggested yesterday that there should be some
committee to-go into this. He hopes that
probably with the appointment of such a com-
mittee things would improve. Madam; we
appointed a committee, called the Public
Undertakings Committee. It has been looking
into the affairs for the last two years and' in
the meantime losses Have gone up. With the
committees that you appoint the losses go up
because the things which were not visible on
the surface would come to the surface after
committees are constituted. The work of the
Committee is to go into the details of the
working.

SHRI HARISH CHANDRA
MATHUR (Rajasthan): 1 wanted the-
Committee to i take note of the imme-
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diate difficulties and do it within two months'
time.

SHRI LOKANATH MISRA: That is right.
I agree with you. So far as the appointment of
committees is con-cerneM” that is not going
to improve matters because the committees
would only bring to the surface what is deep
underneath; that would be unearthed. Suppose
you say that you have incurred a loss of Rs.
600 crores. With the appointment and enquiry
by a committee you may add another Rs. 200
crores and the loss would be Rs. 800 crores.
You see, the loss is there but it is not evident.
The committee would bring it to the notice of
everybody in the country. So the Government
has to be more watchful about it. They should
now take a policy decision whether any more
funds should be invested in the public sector
or not. In the private sector, as you know,
Madam, it is one's own money that is invested
and he cares much more for it than a General
Manager or a Chairman of the public sector
undertaking. 1 have had the privilege of
serving in the Committee for the Public
Sector Undertaking for two years and I know
how they behave.

SHRI M. P. BHARGAVA: As a non-
attending member.

SHRI LOKANATH MISRA: Not as a
non-attending member but as an interest-
taking member. Anyway, that is for you to
say but I was an interest-taking member.

SHRI DAHYABHAI V. PATEL: Non-
attending members are from the opposite
side.

SHRI LOKANATH MISRA: Instead of
our having so many steel factories we are
going to add another to it, namely the Bokaro
Steel Plant. In the case of the Bokaro Steel
Plant the Russians had given an inflated
estimate. The Government of India were
themselves satisfied that it was an inflated
estimate. They requested
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the Russians to put it down, to ieviac the
estimate. But they did not care for it. They do
not care for what the Government of India
suggests or says. They want to have their own
way. And the Government of India does not
have the audacity to offend the Russians. That
is how it is going to come up because it is
ultimately the Government of India that has to
yield, not the Russians, who are not even
prepared to revise their estimate even though
the Government of India is convinced that it is
an inflated estimate, and we are going to start
the factory with an inflated estimate.
Naturally the cost would be more and the
production would be less and the losses would
be more. Madam” when there are so many
factories in the country with idle capacity,
they can produce much more. Instead of using
that idle capacity, why go in for a fourth steel
plant? Is it just because the Russians want it?
Are we going to be dictated by the Russians
as to what we should do and what we should
not do? When you have unutilised capacity in
your existing mills why are you in a state of
uncertainty and confusion?

THE DEPUTY CHAIRMAN:

minutes more.

Five

SHRI LOKANATH MISRA: Madam,
parties which are having less number of
Members than ours got 40 minutes.

THE DEPUTY CHAIRMAN: Oft this
Bill? No.

SHRI LOKANATH MISRA: Please give me
five minutes more. Yesterday Mr. Sinha
pointed out to the hon. Finance Minister about
deficit fir.anc-ing. Even though he had
assured this House and the country that he
would indulge in it, he tried to explain away
by saying that this deficit financing was
indulged in before the Budget came. That is
not a fact. From the newspaper report which
he read yesterday, I ili bring to th» notice of
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the hon. Finance Minister what it says:

"In this context, it is significant to note
that the seasonally adjusted money supply
with public fell by 1.1 per cent, in April®
but during the susequent period, it has been
increasing at the rate of 1.1 per cent, for, in
absolute terms, about Rs. 50 crores every
month."

"Every month" after April.

Therefore, he cannot justify by saying that it
was before the Budget was presented to the
Lok Sabha that deficit financing was indulged
in.

SHRI B. K. GAIKWAD (Maharashtra):
What paper?

SHRI LOKANATH MISRA: Economic
Times'. Madam, if what the paper says is
right, then we have been misled by the hon.
Finance Minister. Madam, it is very wrong
for the hon. Finance Minister to either
mislead the country or both the Houses of
Parliament. I hope he would clarify the matter
and not only the matter which was raised by
Mr. A. P. Sinha because it specifically says
that Rs. 50 crores extra money has been
printed even after April.

Now, Madam, I will deal with the high cost
of administration. The Administrative
Reforms Commission has been reviewing
matters from time to time and submitting their
interim reports. I do not think they had the
time to go into this most important and urgent
business facing the country. I do not know if
xhe Government of India have requested the
Administrative Reforms Commission to go
particularly into this aspect and suggest
something or submit a report.

1pM.

SHRI M. RUTHNASWAMY
(Madras): It is in th, terms of reference.

SHRI LOKANATH MISRA: Yes, it is
there, but this isa most urgent
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question and they should have gone into it
first. May 1 have an assurance from the
Minister now that he would immediately
request the  Administrative  Reforms
Commission to go immediately into this
matter of reorganisation of the administration
with a view to bringing down the cost of 'ad-
ministration and introducing economy?

Now, Madam, I would go to Income-tax.
Now so far as income-tax is concerned, you
must have noticed that I have been taking up
one or two cases on the floor of the House.
Last time it appeared to me that the Finance
Minister was trying to shield Mr. Biju Patnaik

SHRI SHEEL BHADRA YAIJEE (Bihar):
Mr. Biju Patnaik again.

SHRI LOKANATH MISRA: He costs me
and the country Rs. 4 crores. He might not be
costing anything to you. Therefore, I have
been urging that the Finance Minister should
do something to realise -the money. The other
day, the Minister of State for Finance gave me
the information that Mr. Biju Patnaik has an
asset of Rs. 26 lakhs. I would add further to
his information that the house that used to
belong to him at 3, Aurangzeb Road has
already been sold away in the meantime, in
the last 15 days, after the information was
collected. It has been sold to M/s. Misrilal
Jain for Rs. 14 lakhs. So if you deduct this
amount of Rs. 14 lakhs from that Rs. 26 lakhs,
the balance is Rs. 12 lakhs that is,- he is now
in possession of only Rs. 12 lakhs.

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE SHRI MORARIJI
R. DESAI: Where will that amount of Rs. 14
lakhs go?

SHRI LOKANATH MISRA: He has taken
away that, Rs. 14 lakhs. He is trying to
convert all his assets into cash now, because
he has a tremendous amount of arrears
hanging on his head. Naturally he would try
to convert everything into cash. And what is
the Finance Minister doing? The
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reply he gave the other day was— flow
can [ prevent somebody from selling
away his property?' Can't you go to the
court?

SHRI MORARIJI R. DESALI: I can't.

SHRI LOKANATH MISRA: Why not.
You can go to the High Court and plead
before the High Court that properties ar,
being sold away and you have to realise
income-tax. If a common man in the
street can go to a court of law to prevent
somebody from selling away his
property, if he has some money to realise

from him, why can't the Government do
it?

SHRI ARJUN ARORA (Uttar Pra-
desh) : He may b, selling his properties
to have the money to pay income-tax.

SHRI LOKANATH MISRA: Mr. Biju
Patnaik is a Congressman and, therefore,
I know him .

SHRI MORARIJI R. DESAI: He is
more reliable than you.

SHRI LOKANATH MISRA: There-
fore, I am again reiterating the same
thing just for the information of the hon.
Finance Minister so that ultimately he
cannot explain away the thing by saying
that he did not know that Mr. Biju
Patnaik was selling away his property. |
have Dbrought everything to his
information and if he cannot do anything
in the matter, the entire responsibility
will be his, nobody else's.

SHRI MORARIJI R. DESAI: You can
go to the court against me.

SHRI LOKANATH MISRA: I will go
to the people of India and say Mr.
Morarji Desai was in the pocket Of Mr.
Biju Patnaik.

AN HON. MEMBER: He U already
in.

SHRI LOKANATH MISRA: Whether
he is In there or not, that com-
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ment I am not going to make now. But
once I find that money is not realised and
Mr. Biju Patnaik goes scot-free, I will
say Mr. Morarji Desai was in the pocket
of Mr. Patnaik.

Now let me go to the next point, about
weights and measures,

SHRI A. M. TARIQ (Jammu and
Kashmir): Mr. Morarji Desai is top big
for his pocket.

SHRI LOKANATH MISRA: He has
got larger pockets

(Interruption)

SHRI A. M. TARIQ: He can take you
in his upper pocket.

(Interruption)

SHRI LOKANATH MISRA: He is
carrying all the A.I.C.C. members in his

two pockets. He has no third pocket to
take me.

SHRI M P. BHARGAVA: Are you
speaking from personal experience?

SHRI LOKANATH MISRA: That
you must be knowing because he sits
with you and whispers to you in the
All India Congress Committee. He is
still a member of the Congress Work
ing Committee  (Interruption)
You see what is happening. The entire
Congress side is up against me. I am
preparedto ¢ o o

(interruption)

SHRI CHANDRA SHEKHAR: You
are too small a fry .

(interruption)

SHRILOKANATH MISRA: 1 am
prepared to reply to all your Interruptions
provided I am given the time. The time
is against me. That
la ,y difficulty ~ (Interruption). 1
may be a small fry. I do not want to be
a big fry. [ want to erro the
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people  (Interruption). I want to
remain small. I consider it a pride to
remain small

(interruption)

THE DEPUTY CHAIRMAN: Order, ¢
order. Let him finish.

SHRI LOKANATH MISRA: 1 wafc
mentioning weights and measures. That
has an important bearing on the taxes
also. There is absolutely no organisation
in the country to look after or supervise
weights and measures. Many types of
weights and measures are prevalent in the
country. If there are no standard weights
and measures, do you know how much
you would be losing? Do you know how
much you lose if a kilo does not weigh a
kilo? The consumer is cheated and the
Government is cheated. It is only the
seller who benefits from iboth ends.
Therefore, you should tighten up this
weights and measures organisation in the
country to prevent this type of cheating of
both the Government and the consumer.
So, I hope you at least appreciate the seri-
ousness of it and you will look into it.

SHRI MORARIJI R. DESAI: Why
don't you ask the Government there to do
it? Your party is running the Government
there.

SHRI LOKANATH MISRA: It is ior
the Finance Minister of the country. I am
only a non-official member. But then
would the Centre cooperate?

SHRI MORARIJI R. DESALI:
yes.

SHRI LOKANATH MISRA: I have
many assurances when I talk to Ministers.
But when I go back to Orissa and ask
them to write to the Minis-ters here, they
don't get any reply

Yes,

THE DEPUTY CHAIRMAN: But
liere.is jn assurance given on the floor *of
the House.
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SHRI MORARIJI R. DESAIL It is a
most incorrect statement when he says
that replies are not sent. There is not one
letter to which I have not replied
immediately.

SHRI LOKANATH MISRA: It is not
against the Finance Minister particularly
that I am alleging this. The Government
does not comprise of the Finance
Minister alone. There are other Ministers
also. You must concede that point.

Then I will come to the point of po
litical contributions. This morning, a
question was mischievously put by
one hon. Member. He asked in that
question: whether a cheque for Rs. 1
lakh was given to the present Chief
Minister of Orissa for public rela
tions. And the reply was----------- (Inter
ruption) This item was part (c) of
the question and part (c) of the reply
says: "It is understood that the
amount in question was paid by the
President of the 'CACO' from the
sums placed at his disposal by the
cement producers." The answer is
equally mischievous.

SHRI MORARIJI R. DESAL:  Why?

SHRI LOKANATH MISRA: Now I
do not know whether any money was
paid to the Swatantra Party before the
elections. But R. N. Singh Deo was the
President of the State Swatantra Party in
Orissa then. He was not the Chief
Minister. It is mischievous to make it
appear that Mr. R. N. Singh Deo received
it as Chief Minister.

SHRI MORARJI R. DESAI: Pros-
pective Chief Minister.

SHRI LOKANATH MISRA: Let me
finish; my time is running out.

SHRI HARISH CHANDRA MA-
THUR: He has made a personal reference
to me by saying that the question has
been mischievously put. I do not know
what he means by 'mischievous'. It is a
straightforward question .
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SHRI DAHYABHAI V. PATEL: Why
don't you listen to him?

SHRI LOKANATH MISRA: It
should not have been said that he is °
iChief Minister. If he had put the
“question in this way. whether the
-President of the Swatantra Party had
reserved it........ (Interruption).

SHRI CHANDRA SHEKHAR: Mr. :R
N. Singh Deo is the Chief Minis-iter. It
has been paid to Mr. R. N. :Singh Deo
who happens to be the i Chief Minister

SHRI LOKANATH MISRA: Yes,
'who happens to be' _ (Interruption)

THE DEPUTY CHAIRMAN: Order,
»order.

SHRI CHANDRA SHEKHAR: Ma-
>dam, when ”“n hon. Member asks a
.question, the hon. Member gets up .and
says that the question has been
:inischievously asked and it is a per-
.ssonal allegation against Mr. R. N. Singh
Deo . (Interruption).

SHRI LOKANATH MISRA: My itime
is running out.

THE DEPUTY CHAIRMAN: What -
was his designation then, that is the
ipoint.

SHRI LOKANATH MISRA: I have ;a
full list of. . (Interruptions).

THE DEPUTY CHAIRMAN: What
'was he then? Let him have his say.

SHRI LOKANATH MISRA: I have :a
full list of donations given to the
'Congress and the sitting Ministers in jtb.e
Centre here.

AN HON. MEMBER: Read it.

SHRI LOKANATH MISRA: I do not
have the time. If I am permitted, I can
place it con the Table of the House. In this
it is shown that the Maharashtra Congress
has taken Rs. * 3 lakhs.

{3.AUG. 1887 ]
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SHRI CHANDRA SHEKHAR; It is
not a Minister.

SHRI LOKANATH MISRA: Mr.
Chavan is the Minister for whom the
money has been paid. The West Bengal
Congress Committee has. received Rs. i
lakh. The Kerala Congress Committee
has received Rs. 2 lakhs.

AN HON. MEMBER: Who got the
money?

SHRI LOKANATH MISRA: I do not
want to disclose who the Ministers were
at whose beck and call this money was
sent. I will do it when the time comes but
lakhs of rupees, running into Rs. 35 or
Rs. 36 lakhs, have gone to the Congress
pockets and it is because of the sitting
Ministers that this money has gone to
them. I do not know if Mr. R. N. Singh
Deo received the money but this appears
to be a michievous question. (Inter-
ruptions.) Therefore I wanted to make a
reference to this.

The last point is about Paradeep. The
Government is all the time putting the
cart before the horse. There is Haldia
which is another port on the eastern coast
and so also Paradeep. So far as Haldia is
concerned, it will take about 3 more
years to be constructed completely but
the railway line is ready already. The
railways are not going to run there now
but the railway lines are ready there.
Paradeep is ready but it does not have
railway line. Therefore the Government
should make provision for this railway
line to Paradeep.

The next point is this. There i* some
money which the Orissa Government has
been obliged to pay because of the
construction of the Paradeep port. This is
going to be an all-India port, the deepest
port in India. I would request the Finance
Minister to replenish the expenditure
incurred by the Orissa Government
because it is not this Government that
incurred the expenditure. It was the
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[Shri Lokanath. Misra.] previous
Government and why should this
Government be penalised for whatever
was done by the other Government?
They did it on the explicit understanding
from the Centre that the money would be
repaid to them, whatever amount was
incurred.

SHRI MORARIJI R. DESAL: The
other way round.

THE DEPUTY CHAIRMAN: Kumari
Maniben Patel.
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THE DEPUTY CHAIRMAN: Flease
wind up; you have taken 20 minutes.
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EHE WA AEAWHIE TIH 7L

oTE W€ NEES g, "It %A
A& | |
SHRI T. CHENGALVAROYAN

(Madras): Madam Deputy Chairman, I
rise to give my sincere and staunch
support to the Finance Bill incor-
porating the Budget proposals put up by
our distinguished Deputy Prime
Minister. It is not a mere conventional
compliment that requires to be paid to
him. He has clearly and admirably
analysed the complex problems that are
bedevilling our current efforts to put the
economy on the move. The various
financial proposals have been received
by  various sections with different
reactions but whatever may be the
assessment  of thg proposals, one thing
is definitely clear that our  Finance
Minister  has not made the nation's
economy as his captive playmate. The
curative action that our Finance
Minister ' has sought to apply to
revitalise the economy and bring it back to
its pristine progress will certainly give us
a sense of relief and today we find that in
the efforts underlying the financial  pro-
posals there is a certain amount of
gigantic attempt to tackle the recession
that we witness in our economy. In such a
big attempt, Madam Deputy Chairman,
there is bound to be reactions,
distortions. If an attempt  is made at one
place there Is reaction In another place.
On the whole the Finance. Minister has
deployed the Budget as a lever for
uplifting the economy out of its rut by a
sort of what I may call a finance package.
I find, therefore, Madam Deputy
Chairman, that the Budget proposals In
the Finance Bill are of a degree which is

circumspective, which  is prospective
and which is introspective.  In
assessing  the  financial  proposals
underlying the  Budget we have to

take into account the great political
change that Is now brought «bout in the
country and which has “resulted in the
alteration of  the colour complexion
character  and composition of  the
State  Governments and in  view of this
tre-
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mendous change which has given a
challenge to the federal spirit of our
Constitution the Budget  proposals
will have a tremendous impact. We
know, Madam  Deputy Chairman,
some of those State Governments had
made wonderful and romantic ~ promises
at the time of the election which they now
find either difficult or impossible to fulfil
and therefore they make a dramatic
demand on the Central Government
resources  and our Finance Minister has
therefore to take into account this aspect
in framing  the Budget. Madam
Deputy Chairman, there is one other
factor that we have to take into account in
assessing the financial proposals em-
bodied in the Finance Bill. Now for the
last two years or more there has been
consecutive and  continuous drought
which has created a grave shortage of
food, cotton, jute and sugarcane
which in its tragic turn has affected our
industrial operations and output. In this
context no Budget could escape the
impact of  such shortages in vital
sectors of our national life. There is
yet another factor which the critics of
this Finance Bill may have to take into
account and that is in times past our
Finance Ministers would have had a sort
of a guideline in the Five Year Plans but
fortunately or unfortunately at the
present juncture there has been no
formulation even in a draft form of the
Fourth Five Year Plan and therefore it is
that our hon. Finance Minister has to
content himself  with drawing up the
Budget for the particular year. It is not
just fair to expect In these proposals those
social and economic objectives and
philosophy which ould otherwise be re-
flected in a Budget had the = Plan been
completed. I am a dieharism the belief
about the Plan. Madam Deputy Chairman.
I feel that our Finance Minister has
given a new look and has given a new
thinking with regard to the size, scope and
strategy of our Five Year Plan and in the
context of the development of the
several facts of our economic endeavour
our Finance Minister has given a foreword
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as it were to the new orientation lo tne
purpose of tne Budget and oi the Plan. In that
context tne financial proposals are not oiuy
sensitive and selective but they are also
sensible in regard to certain vital sectors of
our development endeavour. Tnerefore,
Madam Deputy Chairman, I do not agree with
those friends who criticise that the Finance
Bill does not reflect that gigantic and
stupendous effort that our development
demands.

Mada,, Deputy Chairman, if we analyse the
Finance Bill, what has been the strategy of the
Finance Minister? [ have analysed the
approach in the Finance Bill and it is rather
multilateral. He has stepped up certain
provisions for increasing food production. He
has also envisaged an Increase and
enhancement of the tempo of exports. He has
introduced and encouraged an era of
liberalised imports. On the whole if we analyse
and assess the proposals in the Finance Bill I
have no doubt in my mind that they are going
to stimulate in a remarkable 'manner our
economic effort and endeavour in these direc-
tions. If you permit me to assess some of the
tax proposals that are contained in the Finance
Bill I must at once state that for the first time
in the history of Budget of the Central Gov-
ernment the Finance Minister has given
concessions and reliefs not only after the
Finance Bill has been passed but even earlier
also. Particularly the allowance that he has
given in respect of dependant parents and
grandparents is a remarkable relief which I
will rather interpret as a provision for old age
pension for aged parents and grandparents. His
proposal for enhancing the surcharge limit in
respect of unearned income is conducive to
increasing the possibility and area of
investment. Again we find what we may call
reliefs for the scientists, professors and
research scholars and that is conducive to in-
crpasin» the technological terono and the
t°mt>tation for the people to invest moTp and
more in such endeavours. On the whole I have
no doubt in my
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mind that even in the case of corporate sector
his proposal fur giving a certain amount oi
concessions to tne small scale industry is a
trua end of tne wectge, if i may use tnat
expression, for breaking the monopoly in
industrial xiie. Tnerefore 1 fetl that the
Finance Bill contains provisions not only of a
financial nature but by and large they are such
that their consequence is going to be the
introduction of a new era of industrial ex-
pansion.

On the expenditure side he has not starved
any <jf our national enorts. He has not at ail
reduced expenditure on vital sectors
particularly with reference to fertiliser. With
reference to food production I see in the provi-
sions of the Finance Bill a great impetus being
given and I can certainly visualise an era of
increased agricultural operations. I also note
that with reference to expenditure on defence
the Finance Minister has taken care to see that
in the name of economy, in the name of
austerity, he has not at all interfered with the
magnitude and the measure of expenditure on
defence. At the same time he hae cautioned
about the need for , certain amount of
discipline in administrative expenditure even
with regard to our defence effort. On the
whole, I have no hesitation in respectfully
paying this compliment that the Finance Bill
has given , thorough review and a complete
analysis of the economic malaise that our
country suffers from. I would only conclude
with this observation, if I may. The Finance
Minister has done the twin task of increasing
the income without much hardship and of
reducing the expenditure without any great
hazard. The Finance Minister has considered
the question of improving our industrial
operations in the general context of our
ecoomic recovery. Now, in this task the
Finance Bill provides for certain important
stimulants, so that wp can see that, on the
whole, eco-nnmir recovers is a'sui-ed. T see fe
thi<: Finaicp Bill several new prospects.
Continuity is maintained res-
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toration is achieved, stability is es-
tablished, growth is guaranteed and,
therefore, I feel that the Finance Bill will
certainly start on a new era of faith and
of confidence in our great effort to bring
our country back to economic progress.
A word more with regard to the
suggestion...

SHRI DAHYABHAI V.
What about starvation?

PATEL:

SHRI T. CHENGALVAROYAN: I
know, Madam, that, with reference to the
question of starvation, which is very
much a magnificent obsession with my
esteemed friend, Mr. Dah-yabhai Patel,
this Finance Bill has taken note of certain
starvation-affected  areas and  the
provision in the Finance Bill in that
respect is indeed laudable and
comfortable. I would only make this
submission. I heard some time back,
perhaps in the Press, that there is a
proposal to have an institute what is
called an Industries Commission. There
are views about it both against and for,
but I may submit in this context of consi-
dering the recovery of our national
economy the setting up of what I may call
a National Economics Commission for
the purpose of examining completely and
in all respects all the economic malaise
from which we suffer. I would conclude
by saying that this Finance Bill will start a
new era of struggle, a new era of service,
a new era of stimulation, so that when we
work out the provisions of this Finance
Bill we shall be content with this
phenomenon that our economy is taken
out of the rut. The Finance Minister has to
deal with a legacy of the past and he has
to undo certain things and in that giantic
task the Finance Bill is a phenomenal
guccess and I report it.

SHRI BALACHANDRA MENON
(Kerala): i.*»dam, I agree with one
statement of the previous speaker that
this is a continuation of the previous
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policies, but then it is a continuation
of tne policies which brought about
the complete disruption of the Third
Plan, a continuation of the policies,
which have ended in our having no
Plan at all. T do not see there is any
break with the past and if there is
no break with the past, what is going
to happen ft) our country is only this
—a complete disruption in our econo
my. The recession which today you
say is a recession will finally end in
a complete economic collapse. I do not
believe that e are getting out of the
rut. We are getting more and more
into the mire and I do not think that
the present policies will ever take us
forward. I am afraid that it may take
us much more backward. Now, the
economic crisis that is slowly deve
loping even in advanced countries like
America, West Germany and England,
is engulfing us also and it is rather
painful for a country like India which
is only an industrially avanced agra
rian country. This  is its  position.
Among the recent liberated countries, of
course, India is industrially advanced,
but its main base is agriculture-and its
agriculture has completely collapsed. Is it
mainly due to the failure of rains for the
last two or three years; or is it because of
the wrong policies pursued by this
Government? Why is; there such  a crisis
in agriculture?' Why is it there is so
much of crisis: in  agriculture-based
industries? Why is it there a crisis in
the industrial sector also? Is there any
section among our people who are not
affected by this crisis? Do you mean to say
that it is after all only a temporary
recession? No. Itis a crisis of  the worst
magnitude. I can only say that if political
parties today  seriously understand the
implications and try to find a way out of
it, there may be-a possibility for recovery.
Of course, various political parties think
About it and sneak about it, but  when
it comes to the question of action, ndOi-
in«r will be done. For example, beautiful
resolutions are nassed hv various ""liHrai
nar+ies. including the Indian-NTqtTonal
ConPr”s. but thev are never Implemented.
Take, for example, the-
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stand on bank nationalisation. You will
never take a bold stand on this. You are
'AH thinking of social control. You stiU
think tnat by such jugglery, you will be
able to by-pass the issue. Your failure to
take a bold stand only ends in helping the
monopolies more and more, as each year
proceeds. As every Plan works we see that
the monopoly gets strengthened. Of
course, there are friends who would like to
see that much more freedom is given to the
monopolists and there should be a half to
all Plans. They want a plan holiday. There
are friends who would even say that we
should open our doors completely for the
penetration of foreign capital. There are so
many who would like the ruling party to
do it. Are we today serious about an
independent economic stand for our
country? We have seen that the help of
foreign monopolists has only strengthened
the Indian monopolists here. I would,
therefore, request that all those patriotic
elements in our country, all those who
honestly believe in socialism, should come
forward and take a bold stand and see that
no more allowance is given to foreign
capital in our country. A very definite
stand against monopoly, a bold stand in
favour of bank nationalisation, if these
things are done, we can get out of this rut
and that is what is mainly required.

I want that the agrarian crisis that we are
in must immediately be got over by a very
bold stand and the Government should
insist on all State Governments, whatever
.be the complexion of the State
Government, that they bring about
immediate land reforms. The fake land
reforms that we have got here have only
helped a small section of the old feudalists
to come forward and take the garb of
capitalist landlords. Nothing more can
thwart our economy. Bold steps will have
to be taken. The peasant must be assured
ot-Hls land. If this is done, certainly there
Is a way out. There is no use talking about
Naxal-
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bari and all that. Everybody know*, why
this has happened. It is a question of the
dispossession of the peasant of his land.
So, they are terribly frightened and they
are going back to-their primitive bows
and arrows. Of course, that is not a
solution. A bold, step will have to be
taken by you to see that the peasant is
given  his e rightful place. If once that
is done, if the landlord system is ended
and the rent-receiving system is ended, if
the village economy revives, the
peasants will have sufficient
purchasing, capacity. It is from the
villages that we have to start and we
must certainly remember Mahatma
Gandhi's : insistence on that. I would
therefore say that the rebuilding of our
village economy along with the
development of modern village
industries must be the basis, and that is
the way to get out of the muddle.

We have seen how devaluation has. j hit
us. However much we try to export, I do
not believe that we will be able to export
as much as will enable us to get
sufficient  foreign  exchange  for
rebuilding our industries.. What we have
to do is to have our own industries with
import substitutes and try as much as
possible not; to get much of foreign
help. Only in-, such sectors where we
definitely require such help we may
allow it, and nothing more. For example,
rayons, plastics and oil that get much of
the scarce foreign exchange now. That
must be stopped. None of them should
be allowed foreign exchange, now. That
must me stopped. None of them should
be allowed foreign exchange. Wherever
it is possible we must have priority
rearding foreign' exchange utilisation.
My plea is that there should be better
planning, more planning. I would even
request that the Government must
seriously think why the State sector
should not now be expanded to even
some of the consumer Industries. With
all the defects e have in the State
sector, with all thp attacks that we have
made aeainst the State sector, w”h all
the slander that we have against
the-
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State sector, we must after all realise that
it is only for the last ten or fifteen years
that we have attempted to build up a State
sector. Of course there.is much
bureaucracy. They have not been able to
adjust themselves to the new situations.
But our young graduates are coming out
from the colleges. We can take them even
as ordinary workers, those graduates and
others, train them up and get them as
managers soon. With the new section of
managers which we produce we must see
that the State sector becomes a positive
thing, and no attack on that should be
tolerated. Bureaucracy certainly we will
eliminate, and the new technical
personnel that we bring up must be in a
position to help us to get out of the pre-
sent muddle in which we are now. I
would suggest that in the case of the
sugar industry, textile industry and some
of these industries, the State sector
should expand. We have come to a stage
where there can be no more talk about the
two sectors being balanced. It is not
possible. I do lot say that you should
launch an attack on all of the private
industries. Expansion of the State sector
is the only proper way out. This is what I
feel about our industrial position.

About the agrarian problem what I
have to say is that we must have an
all-India  outlook. Unfortunately
today the question of food has turned out
to b, the question for each State. Each
State has its own method of procurement.
We have seen how it has affected seme
States at least which are not able to
produce enough to feed their own people.
What has happened? In a place like
Kerala where we have got very little land,
where production per acre is much more
than in other States, we are not able to
feel the people. Not because there has not
been an honest attempt. Every honest
attempt was made. There is not much of
land which is not cultivated in Kerala. It
either produces agricultural goods
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which arg meant for export or for food,
and whatever little forest we have got the
maximum return.. As such I would say
that the food policy-should be th, same
for all the States, and procurement should
be made from every State, whether it is a
surplus or it is a deficit State, on the same
basis so that v?e can have an all-India
policy. Without that it will create much
more trouble. Even as it is, on the
question of language, on the question of
backwardness of certain areas which have
not come up to the level of other State,
there is sufficient discontent, and the food
problem will increase it much /more.
Food must have a national policy. I
would therefore suggest that as it is, this
Budget, this Finance Bill and the policies
followed therein will not help us. But the
ruling party should seriously take note of
these. The only way to get out of the rut
is to end the disparities which are there
today between States, solve the question
of food on a national basis, take up in-
dustrialisation of backward areas and
treat India as one.

oft TrweTe wAvEwT  (fredy
o) TNl wEEAT, 99 e
weY e farer sy 7 Hrerest w e
T Farz weEl # g f # o fagd
oIt @2 &1 § g% # S w73 § )
favma &7 Tt WY =T 97 39
e § wT aqew day fao § & of
WE T AET AHEATT AW FIT F=ATA
frn smom o

|'THE Vice-CHATRMAN Surr M, P.
Buuarcava in the Chair).

afe =7 9 518 21 Oiv fomEy
§ Tor 57 T wifgs feafy g7 faag
WATH 929 AT WIUT AET AT AT GFAT |
gwr & wdm &1 e awr foeees
0T gug & | gard @ fals &
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FHT AT fa § soorsar &7 wfy
fa agdt g€ demd w1 AW
A A AAA B TG FA AT
e § | wigw ug wEfe a9 %
fawre & srear adf € 2 afew Fra
&1 war 2 oy afz vy @@ & e
a1 ZAMT AT FAT ATEET SFIOAT |
fr & % 79 T T 7= ST FFAT
2 97 I WG G AT aFAr |
o 7T & forg sfraar A wrEerEar
FHET F 1 FWE FAWW grawiE 99
7 F gasitaq & fau off #straer #
FEGT T |

gt e faer &1 g
2 afe ovfrs ga O Afaw
famrta fam 2 1 gfaw o #2 &
AZTL F STATAT AT G AT T 7 FHA
2 wfew 0 #1 Q99 | TAT FE I
FTGIT AET &1 7T | F9 forg a1 fadig
siigs fair o Eafass sww &
@t 26 | #T Wi afraey dme #§
FATN FT 27 I3 2 | FaFar AT &
g qgr AT E | i fEafaw & fF
Alg #Av AT F TAF B BiE
Frea 4% g1 M F 9T 98 FrEEi
Y 2T AT E | UF WY 90E A
Zad A7 A wer IANT & & 9
FAfa @ T FCH S AR
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NI 2,3000 FATTAL ALSAE TF

‘946 RSD—86.
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2 | oEfe @ wifew Fw &
FT I AT Agdl gS Amiaw aqr
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wre wed ¥ 1 awgfeafy 4z @ fr e
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FTEA T A R oA 1951 Fam @
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Fegl & T Wt 9 & wfuw a
L ST aT 19537 1004d0
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arT FETET # afg w0 wrefr e
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WA Aga 2T & faea aw AT e
frrmr g | @wA R A agT w
T § YT HA AW A BIET WET FH
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T 54T F7 IJGT AT F, AT AT
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(47 zreriT AT
2\ T AT TET A ATIET FTATEAT
a7 & fwv et w1 gl s
TSTAT HT 399741 93T TS |

9 wegl

oA 7 MR 3994904
qAT 797 fa7 qAT 207 qATIOTHT TATE

B geETE ZAT § owT 39 Podaw A

qUYF FIETE |

SHRI T. N. SINGH (Uttar Pradesh): Mr.
Vice-Chairman, Sir, we need not go into the
details of the various provisions of this
Finance Bill. =~ What is more important is that
we should go into some of the trends that are
revealed by this Finance Bill and review the
financial measures taken from time to time.
It appears that of late, during the last six or
seven years, we have been resorting more and
more to indirect taxation to raise revenues
and meet  our deficits. The position
in  1960-61 was that there was a total revenue
of Rs. 390 crores from excise duties. As
against that, today in the 1967-68 Budget
the estimated revenue from excise duties is
of the order ofRs. 1,201 crores. Thatis a
rise of 300 per cent in the course of six or seven
years.  Correspondingly, the direct taxes
which also include corporate taxation rose
from Rs. 272 crores in 1960-61 to Rs. 629
crores in 1967-68. This is a rise of 225 per cent
in the course of six or seven years. [ think
that it is very necessary for us to consider
this aspect, especially intoday's situation,
for indirect taxes have the effect of raising the

prices. We are today witnessing a strange
phenomenon, rather an unusual
situation. ~ Whereas there may be  a slump

or a price-fall in certain sectors by and
large, the prices generally continue to rise.
One of the classic examples today is that of
iron and steel.  Iron and steel is in surplus
production today. Most cate-
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gories of steel except for galvanised sheets are
in surplus and yet the prices of steel of
various categories have gone up and that too,
to my regret, with Government approval.
Similarly. I am afraid, is going to be the case
with coal. Though there is a surplus, a surfeit,
of coal today, it is quite likely that after
decontrol the prices of coal will go up.

Why should this occur? I think this is a
situation which should make us sit up and
understand as to how this happens. According
to me, there is not so much of recession as
distortion of the economy. There is real
distortion all round today. It has occurred in
various sectors of our economy and we have
got to take steps to correct it. Mere
conventional methods of dealing with
recession will not help us. I can assure the
House with all the knowledge that I possess or
the experience that I possess that any
conventional methods to meet the recession
will not meet the situation because it is not an
actual situation of recession; it is a situation of
distortion of our economy ,and we have to
deal with it accordingly.

There are certain disturbing factors which
have been in operation for the last few years and
which have led us to this position. Let us exa-
mine those fectors first before we try to remedy
the situation. I have, much to my regret, noticed
that we have abandoned almost virtually, what
is called, our Plan. This democratic planning
was a pioneering effort by India. Under the
leadership of Jawa-harlal Nehru we started
democratic planning as a method of taking our
country to higher economic goals. But we
faltered. We made mistakes. There were
obvious mistakes of both planning and
implementation and the result today is that we
are on the i verge of abandonment of the Plan. 1
It is the second year of the Fourth ; Plan and
yet we have no Fourth
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Five Year Plan in sight. What we are
presented with by the Planners is an annual
Plan for 1967-68, that too much after the
Budget has been presented. If that is the only
effort that the Planning Commission has
made, it might as well not have made that
effort because we knew what were going to be
major investments in the various Plan projects
in the current year from the Budget presented
by the Finance Minister.

There too, the position as revealed is rather
distressing. Out of a total of over Rs. 2,200
crores of investment in the public sector
projects in various sectors of the economy
including Education and Health—both States
as well Central investments—as much as
1,030 crores is due to resources accruing from
foreign aid. That is, well-nigh 5 per cent, of
our resources today ar. available because
foreign aid is forthcoming. Is that a
satisfactory state of affairs, I would ask the
House. Personally I am very much distressed.

Sir, I never thought that Planning would
lead us to the position that we are in today.
When we made our Second Plan, hardly one-
fourth was the foreign aid content of that
Plan. Similarly, in a Plan of Rs. 7,500, about
Rs. 2,000 crores was the foreign aid element
in the Third Plan. The rest was for repayment
purpose. Now today almost 50 per cent, is
foreign aid element.

People talk of P.L. 480. Our revenue, as
counterpart funds of P.L. 480 aid is of the
order of Rs 285 crores. I wonder if we really
mean to stop this P.L. 480 or not. If for wme
reasons, or if we have a bumper crop we do
not need to import these foodgrains, what will
happen to our resources position? 1 agree, if
pos-
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sible, we should not import foodgrains from
America. But the accruals therefrom today are
of the order of Rs. 285 crores. In the event of
stoppage of PL. 480 aid will there not be a
bigger gap in the Budgetary resources? There
will be a gap of the order of 285 crores
annually. The pity of it is that nobody is
aware of the serious consequences of foreign
aid on our economy. I have been for some
time now, urging inside this House and
outside, the need for self-reliance. But
unfortunately there are very few people who
have responded to my suggestion. We all talk
but the spirit of self reliance is gone.

Sir, when Gandhiji was alive, he taught us
the way of swadeshi. It is through swadeshi
that we got swaraj. He told us that we should
use only those things which are manufactured
here even though they'may not be first class
material. We used to wear articles which were
second rate in quality. But we used them
deliberately. We did not go in for first class
things. One of my strangest experiences as a
member of the Planning Commission was
when ive were considering the case of a rayon
licence. As usual, having been brought up in
the Non-Cooperation Movement, [ felt as
member incharge of Industry in the Planning
Commission, why should we add to our rayon
production capacity when rayon is hardly used
by more than 5 per cent, of our population?

Why should this investment not go to more
important sectors which would meet the need
of the common man? And much to my regret,
I found myself in a minority of one. There
were present in the meeting the Finance
Minister, the Deputy Chairman, the Industry
Minister, and they all voted for the additional
rayon industry to be established. It may be a
desirable thing to have the rayon industry but
not at the cost of mors important things. That
is what we should always remember.
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Planning requires
priorities. Without
we  cannot implement the Plan  pro
perly. And  that unfortunately  has
been lacking. I do not mean to say
that w, have not achieved much. A
great deal has been achieved. That
is true. But the fact remains that
there have been a number of distor
tions in our economy. We have got
industries  which  today are highly
dependent on imported components
and raw materials. Very sophisticat
ed, first class industries, but they
cannot run for a single day if they do
not get imported components and
spares and raw materials. If that is
so, we might not as well have es
tablished those industries. What
is the  position today?  We have
gone and begged the US.A. and
other countries for an annual
loan of the order of Rs. 450-
500 crores on maintenance account to
keep our industries going. That is the
situation. I remember, not long ago,
soon after the Pakistani invasion,
industrialists  after  industrialists  came
to me and said that India needed
large foreign exchange resources
for military hardware. In view of
pressures on our foreign exchange
resources, they would improvise some
kind of thing; to substitute imported
components and raw materials. And
many industries were kept going in
those months in this manner.
Soon after that word  went
round that any amount of foreign exchange
was available for maintenance of imports and
they switched over to imports with the result
that today they are importing raw material
component and other things on maintenance
account to the tune of Rs. 450 crores every
year and yet our industries ar, not running to
capacity. That is the situation.

a high sense of
proper  priorities

There is demand for more and more
imports on the other hand. We are so much
dependent on foreign know-how and foreign
imports that most of our industries today will
close down if we cease to get those aids.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You have two or three
minutes more.

SHRI T. N. SINGH: Thank you. That is the
sorry state of affairs. So I personally feel that
it is high time that we sat up and did a little
rethinking. Our economy is in doldrums. I do
not know", if things go on as they are going
on, how will our economy survive future,
more serious strains that I foresee.

Sir, I had no intention to speak on the
Finance Bill. But I thought as we have all
along felt our fiscal measures as one of the
instruments of keeping the economy on an
even keel, I might as well participate in it. |
began by saying that the indirect taxation has
been going up. There is distorition in our
prices. Our price policy, unfortunately, has
been one of only giving a stated margin to
industry over whatever the cost of production.
There was been no cost-consciousness. That
has been our policy. And as prices have gone
up, we have got more and more revenue from
excise duties and also from income-tax. This
kind of unnatural growth in our incomes and
also in prices has distorted the economy
completely. I agree we have to fight recession.
But if you want to restore our economy t° a
healthy condition, I personally think that it is
very essential to recreate a sense of cost-
consciousness. Prices are high enough and
there is a continuous pressure on prices and
there will persist inflationary trends. And what
is worse, we are being priced out of the
international market. We cannot sustain our
economy and import maintenance goods by
exporting. This is the situation. We have got to
remedy this situation. Therefore, my own
solution will be that w, should remedy this
state of affairs by being cost-conscious. The
principle of agreeing to prices mainly on the
basis of inflated figures of cost of
production
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should not be adhered to, because that
removes all  cost-consciousness  from
industries. And. secondly, what is very
important is that we must learn self-reliance. I
am glad the Finance Minister is here. I would
urge on him very humbly that this import
liberalisation is killing the spirit of self-
reliance. It looks all right today because it
seems to be helpful to us. I wish we could do
something about it. If we don't do it and we go
on relying mor. and more on maintenance
imports, as we are" doing today, I think we
cannot set right our economy. I had a number
of things to say but some other occasion will
come when I would place before this House
my views as to what should be done about this
economy, about planned development and
implementation methods. I do not want to take
more time of the House. As it is, I have
already taken more time than I should have.
Thank you very much.
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SHRI , V. V. RAMASWAMY (Madras):
Mr. Vice-Chairman, at the outset I am glad to
find a change in the hon. Finance Minister.
We used to think about him as a stern and
rigid person. From the tax reliefs, though
inconsiderable, he has announced, shows Shri
Morarjibhai is amenable to public opinion.
Further it was said that he will relax—a sworn
prohibitionist—his attitude towards
prohibition if public opinon favours scrapping
of the policy. That is, in spite of the Directive
Principle, contained article 47 of our
Constitution. Though my State, the land of
Tiruvallur is in favour of strict enforcement of
prohibition, I welcome the change of attitude
in the person holding the financial strings.
And T hope he will show more and more
sympathy and understanding when dealing
with the States, in the federal set-up of our
country, as he has recognised in his Budget
speech.
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[Shri V, V, Ramaswamy.]

Hon. Members have dealt with the details of
the Budget proposals and I will devote a few
minutes only to general remarks. A Budget is
not a balance sheet or a profit and loss ac-
count, but it is an instrument of economic
policy by which employment and income can
"be generated. True, the Minister has firmly
stated that there will not be deficit financing in
the future. Well and good. But if it creates
more unemployment and lesser growth rate,
what is the use of a balanced budget? It is
admitted there is recession and inflation side
by side. To be realistic we must attempt to find
either the cause or the cure for this unique
phenomenon. It was thought that credit
squeeze will work wonders and will halt
inflation. But we failed to remember that this
country of ours has a dual economy. The
bomb of credit squeeze hit the industrial
production sector only. The credit laws of the
primary production economy are not touched.
So the inflation is continuing in the
commodity sector. Hence recession and
unemployment are hacking the industrial pro-
duction sector.. I do not see anything has been
done to tackle the credit that encourages
hoarding at various levels from the village to
the city level.

The Government should take this recession
as a God-sent for expanding our exports. A
bold export policy is required. The hon.
Minister for Industrial Development on a
previous occasion and the hon. Minister of
Finance now have announced measures to
help increased production and export with
emphasis on agricultural side. Often the blame
for our slow export growth is laid on the’high
cost of manufacture of our products. Cost of
production is a money concept and a short
period one, which is justifiable for an
individual or a firm. But a nation has to think
in long-term values. It must weigh the cost as
well as the benefit not only in money terms
but in real terms, and not in terms of spans of
a year or two, but in decades and generations.
How else does the
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Congress Government  justify  huge
expenditure on policies like Khadi and
Prohibition? So is with the exports at this
juncture. We must be prepared to sell, say 10
per cent, below the international prices and if
w, do so, the money loss arising from it will
not be greater than the human suffering
arising from unemployment due to recession.
This is the occasion for a leap forward in the
export sphere.

To cure the inflation in the agricultural
sector, I have pointed out that we should
develop a credit structure that will strike at the
hoarding at various levels. The Government at
the Centre has planned and relies upon a new
agricultural strategy. The strategy is good
provided it is properly implemented. But the
implementation becomes the responsibslity of
the State Governments. Alas. The State
Governments have responsibility without
power, I mean the money power. Except
perhaps the land revenue and sales tax, all
direct and indirect taxes collected in the States
go to swell the coffers of the Centre. And the
Finance Minister holds the strings.

With a bold and imaginative export policy I
feel sure recessian can be tided over in quick
time, industries will work to full capacity,
employment and income will increase. In this
regard I would like to make a suggestion to
the hon. Finance Minister, to convene a
conference of  leading economists,
industrialists, bankers and exporters and to
discuss the subject of export promotion in the
context of recession and unemployment that is
threatening the economy and the stability of
the country.

With regard to the States-Centre relations, I
may be allowed to make some observations.
The Britishers, when they departed from this
country, they handed over the entire adminis-
tration in a plate to the Cougress Party—but
not to th, Indian nation, And that party has
been reigning supreme for the past 20 years,
gradually forgetting the people who supported
them. And now the people have
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awakened and turned the scales. A majority of
the States has opted to be ruled by the people
of non-Congress persuasion. And many a
Congress leader has begun to smell at the
winds of this change but find an odour of
disintegration. But it is the party that is
disintegrating. The Nation, the country, will
never disintegrate. The demands of the State
Ministers for more freedom and power should
not be misconstrued. In fact the States want a
strong Government at the Centre. Let me
quote Thiru Annadurai, the beloved Chief
Minister of Madras, when he made his speech
in reply to the discussion on his Budget on

[3 AUG. 1967 ]

.27-6-67. He said:
"Tam not even saying 'State versus
Centre'. [ am saying State and Centre.

Sir, fortunately when first the leaders of our
country met and made the Constitution,
they thought about a Centre which will be
given only the minimum power of
safeguarding the sovereignty and integrity of
India. They wanted to make the federating
units become all powerful so that these
units could deliver the goods to the States
subjects or the States people. That was the
line of thought when Pakistan had not been
created. But when Pakistan was taking
shape, naturally the temptation was to make
the Centre = more and more  powerful,
because they were under an apprehension
that if the Centre were to be weak, with
Pakistan  coming  into existence, they
might jeopardise the future of our country.
Therefore, it is that they have loaded the
Centre with more and more  powers than
are warranted by the needs, necessity or
political ethics. Because of that, today we
find, for every small item, for every
small favour, for every small measure, we
have to run to the Centre and plead with
them, sometimes cajole them as our Cong-
ress people were doing, or place before
them the present position in strong terms as I
am attempting to do today, to anyhow get
their concurrence and approval for every one

the responsibility of
others should be decentralised. It
time that
the whole question of State-Centre relation,
responsibility and the allocation of financial
resources.
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of the measures that we want

here."

to take up

Sir, that is the sentiment of responsibility
and responsive cooperation. We should not
fail to feel the wind of change and to note the
needs of the times. The Centre is too much
loaded with unwanted and unnecessary
responsibilities. The Departments have, one by
one, bulged out and expanded and heavy
expenditure  is being incurred.  The Centre
must be a strong one—not to dictate to and to
look askance at the federal units. But the
Centre should be strong in order to ward off
enemy attacks, to maintain internal peace and
order and to sustain the country's communica-
tions, defence foreign affairs, currency and
communications. These  alone should be
the Centre and all
is high
a commission is appointed to go into

Let me again quote the words of the Chief
Minister of Tamil Nad. He said:

"I would reiterate from this House"—he
means the Madras Legislative Council—

"that the time has come and come
urgently too and with emphasis— none
can minimise  that  the time has now
come—when the State-Centre relationship
should be reorganised on a more stable
basis. When I say this, I do not forget
that the Centre should be strong. We will
have to be strong enough. For what? I want
the Centre to be strong enough to
maintain the sovereignty an integrity of
India, as it is  the fashion to call it. 1
would put it in another way. It is to
safeguard the independence of the
country. Without any remorse or without
any reservation, I say all those powers
needed to make the Centre responsible for
safety of this country should be with the
Centre. But that does
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[Shri V. V. Ramaswattvy.] not mean, in
order to safeguard India against China,
Pakistan, you should have a Health
Department, an Education Department, a
Public Works Department, in the States
also. Why these duplications of the various
Departments?"

Before concluding, I should like to refer to
two major subjects that are agitating the
public mind in Tamil Nad. They are the
Tuticorin deep-sea harbour project and the
Salem steel plant. The great D.M.K. Party
organised a demands day on the 23rd July and
the day went off peacefully and successfully.
The'observance of that day has been decried

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Itis time.

SHRI V. V. RAMASWAMY: 1 am
finishing now. Kindly allow me to quote the
reply of the Chief Minister of Madras, Thiru
Annadurai, to those who decried the
observance of the demand day. He
explained:

"There is going to be no hartal, no strike,
no picketing, nothing of that sort."

The Chief Minister goes on to explain that it
was merely to state the facts before the people
and ask them to pass a resolution urging upon
the Central Government to take up these two
projects and to complete them without any
delay. Copies of the resolutions passed at the
public meetings throughout Tamil Nad on the
demands day, in which all parties except the
Congress participated, have oeen sent to the
Prime Minister. With regard to the Tuticorin
project, Dr. V. K. R. V. Rao has declared that
fundamentally the Union Government had no
objection to the implementation of this project.
He has met the Chief Minister of Madras and
he is again meeting him soon. So I am sure the
work on this project will go on
uninterruptedly.

About the Salem steel plant I may say that the

[RAJYA SABHA 1

then Congress Ministry
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sent an application on 1-4-66 to the Central
Government for licence to start a steel plant at
Salem and it is still pending. No decision has
yet been taken. However, I understand that
Dr. Chenna Reddy, the Minister of Steel, is
arranging to meet Shri Annadurai at the
carliest opportunity to discuss about this steel
plant and I hope a satisfactory arrangement
will be arrived at.

It is my fervent desire that the sincere
efforts of these two young Ministers with their
robust optimism will bear fruit and the people
of Tamil Nad will be fortunate to have their
dreams of having a steel plant at Salem and a
deep sea harbour at Tuticorin realised without
any more hesitation or delay.

The Finance Minister is reported to have
said at Madras that he has not completely
abandoned his idea about the gold control. It
is perturbing. He may take any step to prevent
the smuggling of gold, but he should not touch
it. That will be my request to him. However,
he seems to feel strongly and to get excited
whenever the qustion of loans and interest
thereon to be paid by the States, comes up.
Here again, Sir, kindly allow me to quote
what Thiru Annadurai feels about it. (Time
bell rings). I am finishing just now.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You have already exceeded
your time.

SHRI V. V. RAMASWAMY: He said:

"When Andhra and Madras were a
composite State, there was a cyclone A
cyclone relief loan was given."

And then he adds:

"Even after the formation of the
linguistic States, we still owe the Central
Government Rs. 13. crores. for that relief
fund. We had cyclone quite recently. We
have been given 2 or 3 crores of rupees.
It
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is written as loan and we are paying
interest for all these things. What I mean to
say is that all these things should come
under "distress loans" and no interest
should be charged."

In conclusion I would only say that
whichever part may be at the Centre and
whoever may be the leaders, if the
Government is to be strong and free it should
not and ought not to depend upon foreign aid
for food. All our attention and energies should
be bent to the task of producing enough
foodgrains and more essential consumer
goods, so that we can claim to be self-
sufficient in a year or two.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It is time you wound up,
Mr. Ramaswamy.

SHRI V. V. RAMASWAMY: [ am
finshing, Sir, this is my last sentence. I would
appeal to my labour friends to realise their
own national responsibility and the supreme
importance of labour and realising their duty
to work and work and thus produce more and
still more. Hunger should not be there.
Diseases should not appear. No internal
bickerings or quarrels should be allowed.
Such a state of affairs will contribute to the
concept of a State. This is the wisdom
contained in the 734th saying of the Tamil
Saint Tirunalluvar in his Kural:

"Urdu Pasiyum ova Pinium Siru Pasai
Cheratiyal Vatu Uadu."

In English it means

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): That will do, Mr.
Ramaswamy.

SHRI V. V. RAMASWAMY: Thank you.
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DR. (MRS.) MANGLADEVI TAL-
WAR (Rajasthan): Mr Vice-Chair-man, |
would like to congratulate the hon.
Finance Minister on giving the country a
balanced Budget. H. has produced a
Budget which is the best under the very
difficult circumstances. The hon. Finance
Minister has been pleased to raise the
limit of deduction on saving in banks
from Rs. 200 to Rs. 400. It is on page 14
of the Bill. Proposed section 194A (3)
says:—

"The provisions of sub-section
(1). shall not apply—

(1) where the incomecredited or
paid at any one time does not exceed
four hundred rupees;"

He has been further pleased to exempt
professional people like doctors, brokers
and the like. I would submit that this
deduction at source of the interest from
the bank should be withdrawn from all
people, as otherwise it will shake the
confidence of the people in the banking
institutions and would cause hardship to
those who have saved some money for
depositing in the bank and are dependent
on that income. Of course, income-tax the
Government can take. It would also mean
that extra staff would be required in the
banks to deal with this matter.

There is a slump in the market. Most of
the engineering industries in Calcutta,
Madras and Punjab are at a standstill. The
stocks are not cleared and labour is idle.
Deterioration

[ RAJYA SABHA ]
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in the economy is persisting much longer
than the hon. Finance Minister had
anticipated. I welcome the new credit
policy announced by the Reserve Bank
two days ago. Under this liberal policy,
cheaper finance would be available for
certain priority sec-1 tors like exports,
engineering and metallurgical industries,
agricultural machinery and equipment,
trucks and other commercial vehicles and
small-scale industries. The Reserve Bank
would also give at the preferentical fate of
4.5 per cent for packing credit advance to
exporters of engineering and metallurgical
products. The Reserve Bank's intention of
ensuring supply of credit to ultimate
borrowers in these specific sectors at 6 to
8 per cent is most welcome. These are
good measures. A continuous watch, how-
ever, is essential and adequate steps
should be taken as soon as it is felt that
more liberalisation of these measures
should be done. The recession should not
be allowed to continue for any length of
time. There is no doubt that any marked
revival of economic activity depends on
good agricultural output. We all note with
joy that satisfactory rainfall is reported
from all States.

Economy in administration, non-Plan
expenditure and limitation on the
borrowing of States are other necessary
measures, which the hon. Finance
Minister has already taken in this
direction. People" too have a great
responsibility in this regard. The tendency
among all sections of the population is to
live beyond means. The habit of thrift
should be be cultivated and the ideal of
simple living and high thinking should be
practised by us all. There is no doubt that
more people find it difficult to make two
ends meet during these days of high and
rising prices, but areas fo, voluntary
austerity should be carefully examined
and decided upon by each family and
individual to effect savings in the national
interest. Gheraos should be condemned
by all political parties and a way should
b, found to settle legitimate grievances of
workers to prevent strikes in future.
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It has appeared in the Press that the
Government is going to decontrol sugar. This,
in my opinion, is not a wise step, because
sugar is in short supply and decontrol will
only benefit the mill-owners and the public
would be but to. great hardship, as the price oi
sugar would go up very high. The cane price
should' be increased to Rs. 3 from Rs. 2.12 in
order to give incentive to the fanners.

About prices I would like to quote from the
Annual Plan for 1967-68, page 8, Chapter I1:

"The price line continued under strong
upward pressure. The average overall Index
of Wholesale Prices rose from 165.1 in
1965-66 to 191.0 in 1966-67, that is by 15.7
per cent. This is the highest annual increase
experienced so far since the inception of
planning. The increase varied widely as
between different groups,

iRise in Whole Sale Prices, 1966-67 over
1965-66 by Groups

Percentage rise

1966-67 over 1965-66

Food Articles 18-4
Liquor and Tobacco (—)4-6
Fuel, power, light and
lubricants . . . 5'3
Industrial raw materials 20-9
Manufactures : ; . 92
>1) Intermediate pro
ducts . . . . 8-7
(it) Finished products . . 7"4
All commodities . . . i5'7
Agricultural commo
dities 17-5

The most important cause of the rise in
prices was the poor agricultural season for
the second year in succession. This accounts
for the fact that the price rises were the
highest in the case Of Food Articles and the
Industrial Raw Materials, the two groups
that largely comprise of agricultural
products. If agricultural commodities
figuring under different Groups are taken
together, the rise was about 17.5
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per cent. Even though agricultural
production in 1966-67 was about 3. per cent
larger and foodgrain imports substantially
higher than in 1965-66, there was a greater
rise in prices of agricultural products be-
cause, in the previous year, which
succeeded a bumper crop year, th* stocks
with trade and growers provided a stronger
cushion than did the depleted stocks in
1966-67."

I would like to know from the Government
what steps are being take* in this regard to
check the rise in prices.

The Food Ministry had made a statement
recently that India will he self-sufficient in
food production by 1972. This programme of
food production can only be successful if the
farmer is given irrigation facilities, seeds, etc.
at subsidised rates at the right time.

The Plan says that agriculture and family
planning have been given the highest
priorities. I welcome the creation of a separate
Department of Family Planning. Family
Planning is a State subject. But one hundred
per cent assistance is given to the states by the
Centre. The implementation of the family
planning programme i* left entirely to the
States, I submit Sir, as it is a very important
subject and very urgent implementation is re-
quired, if possible, the Central Government
should take over implementation Of the
family planning programme. If that cannot be
done, then strict supervision should be done
by the Centre with practical assistance and co-
operation with the States to see that the money
which is given by the Centre is spent for
family planning work and all the programmes
are done in the right way to give good results.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It is time to wind up.

DR. (MRS.) MANGLADEVI TALWAR;
On, or two sentences. Owing
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[Dr. (Mrs,) Mangladevi Talwar,]
to regional disparities in heavy in-
dustry, Rajasthan suffers much in this
regard. There is hardly any big ir-
dustry in Rajasthan as compared to
other States like Mysore, Bihar and
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A ¥ A A g A ¥ W
I A8 & wEAw & fag & & aow
FrgeT & a9r TF T AT AT A
¥ awar | owdr foed fadt § fagre

West Bengal.

With these words, I support the

Finanee Bill

st weo dto @A (fagre)
JTAATEAS WEIEH, W FI AGHIA
HG=HATAT F1 F9d gY 9 gL 99~
SaTA w1 o 7 adfead aue W@ 9w
¥ fom & gt aucf qaT | gE A FTA
e # 4R § e gE 8, 9
w& an oy aronr & f fawn q@ & @
Zw o ¥ wren-fad 7 7, forae g
qrfgn Iadr 9FAC FT TEEET  FW
TR FT AF | AAG TEAT WAEFAT
T 2w & g9 a1 genaq age w1 2
# wraan g fa fasr w7t ot 7 g st
W oagw awEl wr owvar &dy, fand
e, wifz 97 wfgs = f@r g,
qeg WL faarT § gaw il 91 Tga
T@aTer T WTAVEAT § | NI Fi9
AT 3w E g S W fo
qaT FT FFAT THFT FOW, H - OFF,
wifrgaticfitsmd @
aw gn fa=rd &t srafasar & 34
g9 AW & WA ¥ wrenfadv g g
goa | fowd! @i Tt § faend
T W gAAT e agl A faaan
wifgr g1 f@eosw ¥ 13 =
o #1 T @A ¢ afz agr a7 fgard
%1 sqaeqT 3% FH1L 7 gl § awwar
gfEmer w9 & wwe W wmewfadw
&1 7Y, T gEE Tl w1 W T gEa
£

TeER GIEE K FE ORI AU
g & & dar wifgw 1 A@EwmE
feer & T 2 1 &7 9999 /AT A
LA F I AT & ey avary

TS HERE § F190 94 FE aar
HAF HAGT TG EoAT WAI, AT Iq
9T FF F IV ALIIGT H AR
SITAT 99T | G|t HIHT &1 T we faan
faar smar 8, wew & W & SewEd
QW F IUTAT F1 T AEF gw ¥ ferar
9T | TREF ST AT 1 29
# W g faE o & gwar weg @
Y g g afew gl sy o gw
IUE GEATE FLHAA | K A FieEiw
wEE ¥ OIU-NETT wer oft §¥  owuw
g1 AdAT FEaT {6 aeew FieET F1
F7% U4 F19 H W&T Sredl H o4l
930 w1

a dia A%l 7 qe § A e
afZ g o Wreg | THE uF F10
ag & fa 7€ Seedt @ saar Jar )y e
g #WT W wAfaw w1 A
TENFT VA | IAH T F FEEWA
g oaT € W ¥4 §ig § a1q &%
s & fomwt asw @ fwfoe ey
& arg A1 9 w1a £ | foaer e
1T I 1 IGAT &1 FEEET qSTHI
HrfET |

Foter fam o fasy agdt ar <@ &
TAFT  ATEAT 9T G WWY yTal g |
# a1 g0 & @ aw FSw & Sy
e A ATEINA ® W4 TE N aa
4 aF qear # gf3 w1 v aga
wfogad | AL and Fa3Aw 1 A=A
it &ferer % e wrfzw |

ZATE W § T4 WA & AT F
FIT AT FIEAW & AAF F AT
A F a=zdra@r 21 w3
7% 1 9T Al ST TR -
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AT TT IAT AMGY | T7HT FEAT a2 R

e frgfradaiza &t 9@
A T W AT F AFT I AFAT & |
gfe TRr AATAF ©T AT FT F a1 (HT
zar g ara | #ar wgan fa avEre
aqr frsf #1 g g1 wies wgEar
2 3 foqmdr fF & w1 awwne a4 |

frata # gwiX 92 g9 ¥ 999
T AT § | TEH a9 wer o T
uRAGE IAE HITE | T TifwEar
Sy Fw & weEOE W A &
FTT0] ZH WA AIHRE FI AW T
@ EE ) W AW gAT ge
graq i, gar ¢ & fafaezeq agarman
fs ga% T OF TTEWT A F I
wre @ folr @ & owr g, e
awg ¥ T W90 2 FIAT G & |
WIEHNA FE T §  FIEE ATE AT
q@a AW qre A FATAT THFATE AG
T aed | wfEETT & owwT gw
FHIETAT AT § WL I qFTA 7
o AT F Al TALT W FTAT
arfew | & g & g f o wer S
A A AL H FAT FL o APGTAT-
9q% Wz Tl & HTT faanT w4,
ST g AT g 9w wr g, e
HIgZy § WIT TR BT CRAT A7
TCW A w@ A At g A
way o & fadew g 5 Seww 51
FEFT FANT FAFHIL FLET TLH
&1 Aot 92 fare 7% foma & oaw
RV T ST T A | e
fam a7 fawr gt a9T @ § AT EW
FEFUA FT FE w AT E E |
it g § g wr gt favara
¢ e 7 wedt g1 79 w79 | g9 faoia
Coll

F ArA4AT IO-FAM AAT A1 F
W e fe FT w1 92 6 gATL w0

& o wawi feemm Seranfam ) & s
A ¥ qEAA F, AfFA WS T wEeaw
F1 T@H g 6 FATT WA AZA TH 8
HIT FaAT FET 97 AT ag7 w90 @¥
gaa ) Fawaa g f§ 67 a@
oi fiay Zin fomet 2ma # wefafae-
feg &<t g7 sawr AT & 1 W
BT 6 FATT TF 2 &Y ATH a1 gAL FAA
F1 @A & giaan g A F7 5dr 99
AT FT 06 F F@T AG ATaT 47 TR
i ¥ F@r qTET Al IA4 IO F
SATET 41 HTHEAT BT 74407 |

WS HOFIT 43 AT THMA
q5t & | A U AT AT Aga
T @ g g, 97 59 waar fogrE
T & G WAT & AT I 9¢ w0
U1 AF AFT 99T Far w2 g 7 fod
g g gt @i 2 s gawt fogie
o7 fa=re & 7@ & § a1 FAw
A3 T T T E |

HIHTL WL 9 SYIRT &q9 Z47
2, @Al qe &9 | WAl F foar v
gag 3rF #7481 fwar s,
ferimdm & zmee ot &0 w0
afz T Fgal # W SEEr wfw
T AT AT wEL AT WIT A4 aqny !
gafay g7 mia § e A wegard
gave weAr qrfE |

Gfaet enfar & fag ot #
SUTET sgAEaT FeAT Aen  famw fw
W W SEaT AT g 1§ omow
g7 HAT AT F qrdaT wEar fE awi
qETEA de Fiteg w1 i v d
qEE WA AT TN AT gl
AR

IS AW F g {0 Wt gelegat

| W g R g afony ag @
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[T 7o dre FavT

wg et Faw g aw . Al
& g grEfan qEe 9@ 8, aE
A1 OF FTIT | FAT EMR AW
¥ og@ ¥ graw odr T AT gEE
agT q WT F ArdT 7 foed & wrow
AT FEA  F A T AT F FI0 AT
At gz A= 93 gf § Wi A
ATEqWA Wl FH FT AT @R, IAN
T T AR AT AT @I R, FRE
AT FrEAWA A0 AT @I &, BEAH
it faswq o1 @I E 1 ¥A WA Aral
F IUAAE  Har S HEA | HIT
ogr epEEqr w1 T AR wEAR
#1 91 fawwd @ & A foer 4
ezt g1 faaw & 2@ s w0 F
FIAT FIT T TRRA TART FL JIT
aFqE H A ATETR |

FIGE FT 0 AR TFATE FT @
% ofer 3od g7 10 THE AT B2
&t st 4y gafaw ga3 & wwifas &
B AW TME T UFACE FT 9H A,
W9 4% 10 TEAZ 9T TGAL H TF
F7 fzar o &, A1 W IAET FA AR
fme & wr 780 F4T a1 IHH1 TEEE
oA ¥ A€ fred 2 )

T4 Wt & W # fee Wi Az
qgAT FEqT % wg I "7 9@7 97
(A |

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr. Mandal, Ten
minutes.

ot &te uwe wWew (fagre)
grawnfa, wdmw, o 5 ¥ T
& 0% FIAT T T AAT T 72T 471,
ITH0 FZAT A1 f¥ W owEETr §
Femzrett wr T & 1 A% a1
ﬂ‘ii‘ qf:iﬁ!frﬁ#i' 95 T qmE7

[ RAJYA SABHA ]

|

Bill, 1967 2176

AT AT WT TR WO AT OF
w@ gan ae fF o fegear 7 -
difs # Pz mr 21 femeriw
I7 wTAT ¥ war § fr adf & afaw g
¥ 7g oA w1 gewAr Ffer i fa
qrEt & At g8 gt §, @ g |yt
F1 fa=re fglr g7 w3t § oifae adt
giar srfad T s et # Frfae v
are F1 | g7 waw &A1 AqiEy fE S5y
qrEdr qiE #F atfae far & an few
ATAF FT AT E | T FILN AT AT
faare fer famr 9 ot % ozfgmw
&raT § TuwT Ao A g fF adi F
[ % q18 AT TET &1 A & F0 FrAw
T1fgd aqr 78t T STy T A
FirE f5mT AT vear § W TH J1T wEr
a7 wrw fegmama # vwAlfa #
OF R AT A & | W1 AEd
I 7@ I g9 § TAT WHW
qEar 971 & FT F T2y A4 A9 R E
afer #1E &g 7Ef Famd Az g,
0T & HggA T AT AVEH AT AT
AT AT & ZrSH FT o @r=EAT FIREAT
g far fgegram 1 wiofifer &7 v &
¥ forir gw g %1 o & fr o W
ZifEd g T AEAT BT AT 9 F
T T WIFHT F T ATC AWT T, §7 a9
97 fraw waar afgr f T wedy
fardt ai & arfeer Zrar & a7 o &
oifs  difa w1 "aw a7, 9@ Fy
410 F1 g9 FT @rfgd giar Foar
T 3T AT F|l 9w fgmeam
Ft TwAfy # fawe @ =tfzr
TaT fa=re Agt gur & W v aet
oA AT A qwAra § O Fa@a
HArET g 3a%T ErFTONE

o FAdr are fwaar W & arew
w1 et femmat wemr Az A e fe
fora fam & fergena &da gonn & =t
fer Fgwawitor werd w gE @
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WIC Fg FATAATT WL T 412 AT 7205
negf g gftarr FrgwInw ¥
Foqy Wy & @ g Iwm F waw
amfes w37 3w &7 w3y wadfe
qifeat s Fwar w8 § A 34y
FTE T I F TAAIE KT FAT FEA

¥ far o ¥ foqa amfes, Zowar

feadr wrodtfas arfear wifowr st
At & A gz ara o 94t & fr gaar
aereg fod ga aw & & & & At
w7 & afew #are & gay AR AT,
FHRT A A, FAL AW AT aMiedm A
oAt g vy A wrferer 7% & O frgeam
# ATAATE AR {1 AT qAAE HAR
At ag I A 97 Er I Jad
& fasfosr & o1 w07 #7 T9FC §
za4 wyar w7 fafewg fear ar f¥
T AN H AATHAME FAA  FAT
o % wifqs &7 B garaardr 3 F
AT &, #bea 93 o werd 97 @
ft 3 7av§ § g qEf G AE F )
# qg wgar wrgar g o Ao F o ward
F7 7@ A7 IAH [T ANAIE AT AL
T AT AT § /7 A7 FAT W F
wtcr, Frger oraT g9 2 § € A%
77 AT A WY 4r 34% wfd ag e
gaAm g7 G & ) urw o fefy
frgera ¥ wifas &a 47 § va¥ aw
oF ATUE T I5F 17 A 39 A 97
LA R o CARE e G s T (EC I | |
fe fra w=F & gasr Ta+ =ifgq
AHT T AF AT X qA ANT wWTOE
TET A g Al ool o I @ & 77
qF a4 q3ar & f afrer ¥
s alw @ wrf feafy 1 g #%
FEAT, TAT WAT AT T4 T8AT F
adr qr feqiq g 47 v feafy @
fafers a8% ¥ favar w7% aarsane
FT AT TEAN  IA TEX W OHIAT
rigd a1 A1 OF waqdr ¥ 99
AT g 70, AFT 7 T8 &1 @ 2
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 gafar & e ¥ v wE g F
. mrsr ot fefa & 30 ferfy & aewre

frowa &% #ife faa froaa o g
W F AT 9 A A e
& mifgy /7 % 78 & v7 Eadt A az
¥ adrara & B g a7 s sy
Fter @it 0T & At faAvr arvw A
w2 g 9 I % ox & §e F gew
# gAY a7z ¥ wradt @A &, AT avw
Foqw g o @ g faw g
AT 8, a1 0w w1 ffeaa o ax adf
FAT FT AN AT T 3 9T FIT AqIH
& [ra Iefeqa g nar g

Tl & Arg-arg & uF gOdy aw
FT AT AT G FT AT AT
TEATE | A& g @ e faare
AT ACHTT A &7 FT AT FT T@T §
fr et &1 aw am § o7 ame oy
st w7 & fgwra & wopr foar s
AT AT 9T A feafa 5o 3o & ganr
AT N AT R E | was
qTATT AT G AT T § | faEe
# ot e Tt § Wi At we gee
T graT AT =S ALY &, vEfAy wae
AAZAT 7E F aey fra avfy # o
AATE ATAT & TAT TEA AT TTHTT AT T
TATT F7 T AT T A< 597 97 77 7Y
3T @ FIH UAF F Al AW AWET
# fi fagr % 1 #Y 91 947 g e
Tz Q1A= gt AT e % frafad
St wEadr A g § Az agagr o
3T 1 avdr & ) AT FAw HgoaT
WT ZEE0 W O AN W G,
AT T FIAL R A 719 H 77 A7
FIN T30 BITAT B, H F FAA 07 3T
Al T & AZ FIA TR AT ACHIT
FIT 8, WIT 57 7T TALHIT § HIC
Bz far arq a1 a7 FTHT AGA &g
# @ w7 qa1 If¥T  AugAr &q
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(st &1, w1, HEF]

FOIT Gfa 92 7 F7 & g B G0
g ars &1 wow gra # faa g7 @ wabea
# &z A7 gewTe q gy w7 g
aE WAL F WA H AT WIET Hisi
¥ ggar & At v 37 % oay
fagre # St &% 47 BHA & IAHT AT
qaré g A IAM s s @l
T |

uF AT § AT HT A FEAT Avear g
fE o gsatg @ fqq wreEma g
war ¢ f fag ar o gnfigma g
g oww geEltmgw &a woaET F
giEdT F2f 9T 939 #leF A W
F7 AWd v §, Wagdl A 2
sfiefase & 791 =TT F T
g A HOEATT R OTE W Fg
¥ fag gu & A7 G § 90 v
? fw gf¥ faer & g sz & safan
FHAT FG WA ZHA S fweew
arfed, @fea a1 %21 wsmar 2 f¥
wfs fegmm o g femmam o1
Amifer u® & WG 30 &7 A
F1 AIAMA el ToAT A1y 7 ZAm
g1 WET # ) FEE A4 K OA| I
grzg 1 Fzw g fwozmw e
W A1 @R A Wi AifEd
f& fam wwed a1 s @@ 9w g
2 A w W WET ¥ osH AMA ¥
SHET T2 TGl WY T W geer TE
¢ sfpw oz ar diad g az 3w
v g, aw F aar  amifiw uw E
oA § wemr § ) @ gww fma
% uw fafesa @ifa a=dr wfew
i ww Aifa @ wafaw aar awn
wifegx fv fow o s w0 forq aa
#1 feafy &1 599 @am a9 W
gefigaa @3 o AT AT F AW
gwgr w25 fax s a1 fad sF
qqr 75 wfged F@r F AR &7
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& @ o, 9 ag Agl w1 Aiaas
F El Ag §AT &1 T F AT IT
fezafare aite aqm &1 TR, wHA
zAgl gaar W feam osmw,  4g
HEE W9 ACATT &1 AT ATET 2

IOF FATAT HA AAAS F AL

W AR g 1 3w fgrgram S afa-

giT & aw ¥ o fafaw 6@fas g sw
fafamr afar & wifvdr a1 @t fafaee
g & zaw wfar snfaua % g9 #1
Fug & @1 1w 3% fgw W oF Jorqam
AT ATE g wied ag A gravar g

Tufed @ror 0 AT Hi AT eI
2 f o1 ST 90 T FATET I A
w3 v faw i uw fatvs qifa
A #e § S § & w owr an
froe aws & I6F AR 1 WET F
T ATl AT asafas SE i
T 60 9ff o\ w4 e arfg )

TAT A1 47 wrEAn e s am
g 9d¥ A7 ¥ HA a@gar g f«
faaedt 7w & folr & mamn s @
£ 92 TIW TgT 4190 g, TH W AT
g7 ao1 & fa frae & oo € asa
41 5l AL BATAAT AT 2

JeENTEE (st WEER mEE
ARE) | HER T OATTH THIC] FAT
EAULIN]

=Y #to wqo WEw : AT 417 fgaz
AT | AFEAArE 9IF Z0I & WE
H ST UF THoTIA F4F A4 § AW 0y 7-
#fsww &, 77 a9 @4 wwTT &
AT W 2l el § w9 fr feafy gaet
qUF g AT gEa afer 3w qw@ &
wAA @ T & |
(The Deputy Chairman in the Chair)
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IH §YE F @y OF o1 ang 2w
mE AEL (R AT IR 1 TEHE HACA
ol gralesg teew faaesr § GG
wfg 2aq 5 &% fagr aar & "%
v w1 qawe wluw gan & wad o
FTH AT AT BRAT £ 1 gulad §
g 6 a fergmm A aeE
v weufeeg am faeew &1 W1
AN AT | g waTar OF g fresy

=
T

THE DEPUTY CHAIRMAN: You must
now wind up, Mr. Mandal. You had your
time. Shrimati Deshmukh. Ten minutes.

SHRIMATI VIMAL PUNJAB
DESHMUKH (Mabharashtra): Madam, while
speaking on the Finance (No. 2) Bill, 1967, 1
wish to make the following observations. At
the very outset I wish to take the opportunity *
of thanking the Prime Minister and the
Government for appointing Dr. D. R. Gadgil ,s
the Deputy Chairman of the Planning
Commission and thus showing vision and
farsight. I also heartily congratulate Dr. Gadgil
for his appointment. Needless to say that under
his able and mature guidance, the Plan will
relate to resources and it is sincerely hoped
that every effort will be made by him to revita-
lise the shattered and crippled economy of our
country.

Madam, I am pained to say that agriculture
has had step-motherly treatment and all these
years, we forgot the wise word of our sacred
book
Gitan3¢T-T *myn; URTTITT which means self-
reliance, self-help and self-respect. For having
disregarded these principles we have been
severely punished and as a result there is
drought, scarcity and, finally, the economic
crisis. Our imports of food-grain alone are as
follows:

crores
1964-65 Rs. 282.01
1965-66 Rs. 309.01
1966-67 Rs. 523.21

These figures I have been able to get from (i)
Review of Food and Scarcity
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Situation in India, March 1967, and (ii)
Bulletin of Food Statistics, February 1966. Is
it not disgraceful for a predominantly
agricultural country to spend Rs. 1,114.23
crores in 3 years on food imports alone? The
situation has aggravated due to the closure of
the Suez Canal. Surely, if this big amount of
Rs. 1,114.23 crores had been spent on
schemes of agricultural production such as
irrigation, manufacture of  agricultural
implements and giving credit facilities at
cheaper rates to the cultivator, there would
have been self-sufficiency in food.

May I also earnestly and sincerely request
the Government that the water dispute of
Grodavari and Krishna rivers be solved
amicably and at the earliest, and all the three
States involved, namely Maharashtra, Mysore
and Andhra Pradesh may be allowed to get
their due and legitimate share of river water
which we could utilise for stepping up food
and agricultural production which is the
urgent need of our country?

Every one in this House will bear with e
when I say that self-sufficiency in agricultural
production, along with industrial and other
production, is the only way to save this
country from utter ruination. Strict and
stringent measures will have to be adopted
and wasteful and extravagant expenditure on
elaborate administrative machinery and staff
cars etc. will have to be further avoided. May
I humbly suggest that no justification exists
for spending money on revolving towers,
luxury Hilton Hotels when millions are dying
of hunger and are without clothes and shelter
and medical aid?

Furthermore, I request the Government that
the building up of the new capital of Gujarat
and Gandhinagar at the cost of Rs. 45 crores
should be disallowed when the country is
facing crisis.

Every one in this House will be shocked to
learn that income-tax arrears, which amounted
to Rs. 396.22 crores on 30-5-1966, remain yet
to be
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realised. Biju Patnaik has cheated the
Government by not paying Rs.92,34,549
towards income tax dues. The Finance
Minister, I hope, will take care to see that
every pie of this money is fully
recovered. I see no justification that on
the one hand the rich, the black-
marketeers, hoarders and smugglers and
profiteers escape unnoticed without
paying taxes easily, while the poorest,
which form the largest population of the
country, are taxed by imposing excise
duty on essential commodities, namely
tea; sugar, shoes and aluminium utensils
etc. which are so vital to the life of a
common man.

I am sorry to say that the Finance
Minister, while presenting the Budget to
the House, had promised to check the
spiralling prices. May 1 know from him
what drastic measures the Government
propose to take to arrest piice rise which
alone will give relief to the common
man? May I venture to tell this House
that rice is being (Ild at Rs. 6 per kilo and
sugar at Rs. 5 per kilo in my State.

Madam, with the increasing threat on
our borders, may I request the Finance
Minister to be liberal in spending more
money on building border roads as ther,
appears to be a threat from Pakistan? The
Rajasthan Canal project, to my mind, be
expedited the estimated cost of which is
about Rs. 184 crores. This project, on
completion, will provide irrigation
facilities to about 28 lakh acres and
produce food crops worth about Rs. 50
crores annually. In addition I would
request th, Minister to s.. that the Upper
Wardha Project in my district gets
clearance from the Central Water and
Power Commission soon.

Lastly, the Finance Minister, I hope,
will help to solve the crisis which
Maharashtra State i facing in the
following industries—sugar, textile and
powerloom. The sugarcane growers
should get Rs. 3 per maund. The
incentive price of cotton be fixed and
relief be given to the powerloom
industry.

[ RAJYA SABHA ]

Bill, 1967 2184.

Before I conclude, I request that an
Agriculture University he set up at
Amravati. The Food and Agriculture
Minister, Mr. Jagjivan Ram, while
addressing the Agricultural Graduates at
Patna stated that three or four Agriculture
Universities are to be set up in the
country. May 1 request the Finance
Minister to use his good offices to see
that one of these contemplated
Agriculture Universities be set up at
Amravati as 90 per cent, of that area
depends on agriculture  alone.

It is high time that we should give up
depending on other countries for aid,
food and other commodities or even
technical know-how. We have enough of
it in our country. I wish these talents are
used for the betterment of the country.

.Lastly, public - undertakings will have
to show better performance than before.
Furthermore, review should be made to
see that right, efficient men should be at
right jobs which is one of the ways to
improve the working of public sector.

With these words I conclude. Thank
you.

SHRI DEBABRATA MOOKERIJEE
(West  Bengal): Madam.  Deputy
Chairman, we are nearing the end of the
debate and I shall try to be as brief a
possible. I think the highest tribute that I
can pay to the hon. Finance Minister is to
say th*at he has not cooked a budget.
Madam, you know we ca" cook budgets,
make them as tasty as tasty meals. But
here in this case, the Finance Minister
seems to have taken a long, cool, hard
look at the state of the country's economy
and has made his proposals. He has, 1
believe, tried to make heavy weather of
the popular feeling that so far as direct
taxes are concerned, we are the highe'st
taxed nation in the world. We pay
income-tax as we earn. When we save
money, we pay Wealth Tax. When we
spend money, we pay Expenditure Tax.
When we give away, we pay Gifts Tax.
And if we choose to die, we have to pay
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death tax, euphemistically called Estate Duty.
But these are, if I may so say, more or less
popular notions and we have to take note of
the situation prevailing in the country and
judge of the Budget proposals taking them in
their entirety. It must he said, Madam, that
these proposals have a somewhat tough,
regorous look On them'. They have on them
the impress of a gaunt, taciturn person. But
these proposals are, to my mind, entirely just.
It is not possible to appreciate all his
proposals. For example, one finds it difficult
to agree with his proposal that you must curb
domestic consumption of tea in order that you
might have a larger surplus for the purpose of
export. In effect, an honest cup of tea or an
innocent cup of coffee has been penalised by
the hon. Finance Minister. But that apart, if
you look at the proposals as a whole, it would
appear quite clear that they are not that tough.
For example, he has made ample allowances
for maintenance of old parents. So far as
dividends are concerned, allowance has been
made up to a point, for encouraging people
who go abroad in pursuit of higher studies and
carrying on researches, concessions have been
made. For larger accretions in Provident
Funds and for insurance premiums, substantial
concessions have been made. So it is not right
to say that the rigour in the Budget is entirely
unrelieved. It must be said at the same time
that he has not allowed himself to forget the
claims of agriculture so* that you might get
fertilisers in time and in sufficient quantity.
He has made ample provisions for that. But it
must also be admitted that the effort made by
him to avoid the tendencies that were very
much visible in the Budgets Of the previous
years, namely, deficit financing, has not been
perhaps an unmixed evil. He has put his foot
down firmly on deficit financing. And as far
as one can see from the proposals, the
indications are that he wishes the States to
follow that policy too. A balanced Budget
which he has given to the country is all right.
Well, he

has done it for the purpose of fighting
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inflation. The price-rise has to be checked in
all possible ways. But this has at the same
time brought about recession. The question
now arises: how are we to fight this new evil?
We find ourselves between the devil and the
deep sea, between Scylla and Charybdis. Here
perhaps some liberalism has to be shown. The
restraint on credit has perhaps to be eased a
little so that in certain selected areas of
economy, it may be possible to go on with
production. Unless we do that, w, shall find
ourselves in a terrible mess. Intermediate
goods like steel or capital goods like heavy
machinery will have to be produced. Losses, I
say, have to be suffered. That is a part of the
economy of recession, if one may say so; but
it is much better than creating large
unemployment and distress of a widespread
character in the country. I would, therefore,
request the Finance Minister very earnestly to
take into consideration this relatively new
feature in our economy. Not that there were
ho tendenies observable at the time he
presented the Budget, but they have ,ow be-
come more prominent, if I may say so. So we
have inflation on the one side and recession
on the other. That creates a real difficult in our
way.

So far as our indebtedness to foreign
countries is concerned, that again is an
important matter to be taken note of- I believe
we are indebted at the moment to the extent of
about Rs. 4,800 crores. But the money the
Central Government owes to foreign countries
is nearly matched by the sums owing to it by
the States. That preserifsT to my mind,
something" like a silver lining in the dark
cloud. Although the States have been asking
for a moratorium on instalment payments of
their debts and payment of interest, the
Finance Minister has not found it possible to
accede to their request. If I remember right the
request of the States was that they should be
given adequate Central assistance to foot bills
on account of higher Dear-ness Allowance.
The second request was that they should be
given further
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for subsidising food-grains. The third request
way that ther, should be postponement of the
payment of instalments. As far as I know, the
Finance Minister has not been able to accede
to the requests. Prima facie, it may look hard
but if w, look at the facts as they are for a
moment, [ do not think it is possible to accede
to the requests. If you be pleased to turn to the
actual figures of resources that were trans-
ferred to the States during the three Plan
periods, you will find that during the First plan
the States received Rs. 326 crores as their
share of taxes. They got Rs. 712 crores in
Second Plan as their share and during the
Third Plan period they received Rs. 1,196
crores as their share of taxes. On the head of
Grants, they received during the Fint Plan
period Rs. 280 crores, during the Second Plan
period Rs. 746 crores and during the Third
Plan period Rs. 1303 crores. By way of loans
they got Rs. 799 crores during the First Flan,
Rs. 1411 crores during the Second, and Rs.
3101 crores in the Third Plan period. If we
look at the figures, we will find that the Centre
has not arrogated to itself the increases in the
Revenue and the Centre has progressively
allowed the States to participate in the
increased resources. If that is the position, the
question arises whether it is legitimate on the
part of the States to come forward and ask for
further financial help from the Centre.

The question of Centre-State relations has
now assumed importance in view of the fact
that the complexion of the Governments of as
many as nine States is different from the
complexion of the Central Government. I
wish to emphasise the fact that the 'assistance
which the Centre has been able to extend to
the States by way of loans and grants—I am
not speaking of their share of taxes— has not
been inadequate and I do not think it will be
possible for the Centre at the moment to
accede to the request either for a moratorium
or for an increase in the allocations so that
they may be enabled to pay
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D,A. to their employees at higher rates, or for
subsidising foodgrains. The question that
really requires to be tackled is, how are we to
go about and mop up the black money that is
there in the country. Thousands of crores of
such money are there. Some definite steps
have to be taken with a view to bringing out
this vast amount of resources, which are being
hidden away. Efforts were made in the past to
induce people to come out with black money.
Those efforts failed. 1 dare say the
Government is seriously considering other
steps at the moment as to now to mop up the
vast resource that i lying idle, hidden from
the people. Millions have been deprived of it.
They cannot make any use of it and those who
own it are trying to convert it into land or
gold. They say: 'Cursed be silver. I say
'Cursed be gold'. They take the shape of gold.
These monies take the shape of gold and land.
That was possibly one o'f the reasons why
some time ago the Finance Minister was so
keen upon Gold Control. I dare say that he is
equally enthusiastic about it but the
circumstances having changed, the strategy
may have to be changed. You have to collect
your taxes, you have to mop up the available
resources in the country including black
money and if you give the Budget a trial, I
think we shall soon be able to find ourselves
out of the morass.

SHRI MORARIJI R. DESAI: Madam
Deputy Chairman, I have heard with full
attention and respect whatever has been said
on the Finance Bill which is under
consideration in this hon. House for the last 3
days and as usual, I see that many subjects
have been referred to and so many of them
that it will not be possible for me to refer to
all of them in the limited time that is at my
disposal. Of course it is a convention that on
the Finance Bill anything can be referred to.
The limit is the sky and that convention I
think, is a proper convention because this is
the time when whatever dissatisfaction
any-
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body has to express, he may express. If it
haa been possible for me physically to
refer to every matter that was referred to
here, I should have willingly don, so, but
I would like to assure my hon. friends
that I have taken note of whatever
criticism has been made and shall try to
profit by that criticism if it is possible to
do so, after careful consideration. There
has been some strong criticism and there
have been even statements which have
been called wild but I was a bit surprised
that my hon. friend, Shri Ramachandran,
who believes in peace and peaceful
methods and non-violence, using very
strong language. Strong language also
can be violence. He s"aid rural India has
been betrayed—we have betrayed rural
India. How? By not having a programme
for adult education which he could
approve o'f or which he might consider
sufficient and by not having an adequate
programme of rural industrialisation. As I
understood, these are the two points on
which the betrayal of rural India charge
was based.

4 P.M.

SHRI G. RAMACHANDRAN (No-
minated): They were merely illustrative.

SHRI MORARIJI R. DESAIL: Well, I
only heard the illustration. I did not hear
what was in his mind. What can I do? I
am not 'a clairvoyant. Therefore I can
only refer to what has been said. And
certainly they were mentioned because
they are considered typical by him.
Otherwise he would not have mentioned
them. Of course, he made a strong
speech. That is the fashion. Many a time
it is done and strong speeches are gene-
rally approved by many people. That has
also contributed to the making of strong
speeches. But I cannot indulge in. this
sort of a thing and I do not imitate it
either. But I would certainly plead with
my hon. friend to consider whether
Government have not been giving sums
of money for adult education whenever
they have been asked for for whatever
work had
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been done. If volunteers d, not come
forward to educate people, is it the fault
of the Government? Or is it the fault of
workers like my hon. friend and like
myself? Instead of finding fault with
ourselves we always find fault for
everything with the Government. I do not
know if this is going to strengthen ug as a
nation. If he had taken up a programme
of adult education and he was not
supported by Government he could
certainly have found fault with the
Government. But I do not think
Government has been remiss in this
matter, if he had asked for support for
any such programme. So also rural
industries. That also is , matter in which
Government cannot do much. The
Government cannot go on establishing
industries everywhere. It is for the people
to take up the industrial programme for
rural industries. The Government has
been supporting the Khadi Commission
fully. That also has a programme for
rural industries, for small industries.
Several kinds of industries are
undertaken by the Khadi Commission
and there are other industries which can
be taken up. If they are taken up
Government will certainly support them
and encourage them in whatever way
Government can encourage them.
Therefore, to say that rural India has
been betrayed is a charg, which, at any
rate, is not non-violent or peaceful, in my
view.

There have been other things men-
tioned here. In the matter of arrears of
income-tax it has been said that
Government is lax in the collection of
arrears. An example was cited by my
hon. friend Shri Lokanath Misra, that of
Shri Biju Pfctnaik, who seems to be on
his brain all the while. Even a defeated
man gives him all this fright. That is
what I see because he cannot but refer to
him whenever an occasion arises or does
not arise. In this case he made a
statement—I do not know what facts he
had for saying so—that Mr. Patnaik has
sold off his house for Rs. 14 lakhs. That
to my mind is completely incorrect. I
have verified it from himself.
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SHRI LOKANATH MISRA:
himself?

SHRI MORARIJI R. DESALI Yes.

From

SHRI LOKANATH MISRA: Do you
think he will tell you?

SHRI MORARIJI R, DESAI: He will,
more than you would do. Let my hon.
friend prove it to me and I will apologise
to him. Please do not make such wild
statements. What is the use of doing it?
After all, it is very easy to defame people
and if that is the only thing that one has
to indulge in, in this honourable House,
nobody can prevent it because that is a
privilege.

SHRI LOKANATH MISRA: I never
intended to defame him.

SHRI MORARIJI R. DESAI: What
else wa it?

SHRI LOKANATH MISRA: 1 just
wanted to warn you.

SHRI MORARIJI R. DESAIL: I am
sufficiently warned about it. Another
hon. Member said that so much was due
from him and that should be recovered
and then some remark? were passed
against him. I have no objection to
remarks being passed against anybody.
But it does not look good that such
remarks should be passed against people
who are not here to defend themselves. If
'hey are passed against me I will
welcome that, because I can certainly
reply to them. But that is not possible for
some persons. In his case what am I to
recover now? There are no arrears to be
recovered just now because they are all
pending in court and as long as they are
pending in court I cannot take any pro-
cess. I cannot issue any warrant. [ cannot
issue any demand because that is what I
am restrained from. And naively he asks
me to go to court. GO to court for what? I
do not know that he is such a lawyer that
he can advise me about it. I wish he did
it. If anybody has advised him, let him p?
" it on to me. What we could
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do we have done. We have requested the
court to decide the injunction matter more
quickly so that it could be vacated and we
could take action. Beyond that I cannot
take any action in the matter. But
wherever we could take action we have
taken action. In the matter of the Kalinga
Airways, some plane has been taken over
and whatever could be done we have
done. Not only that but some dues are to
be paid to him and from these also we
have recovered whatever we could in the
matter of the Kalinga Airways. But we
could not do that in every case. All these
are things which the Government want to
do. In spite of that, to try to blame
Government and to tell Government that
they are in the pocket of somebody and so
on, I think does not, at any rate, look very
dignified. That is the least that I can say
about it. In the desire to hit at people one
should not make statements which are
violent and make charges which are
thoroughly incorrect.

In the matter of income-tax arrears it is
true that there are gross arrears to the
extent of Rs. 541 crores. But the effective
arrears are only Rs. 333 crores or Rs. 334
crores in round figures. The demand for
one year is as much as Rs. 517 crores, that
is for the last year, and we have collected
Rs. 626 crores last year. Therefore, it
cannot be said that income-tax is not being
collected fully. But arrears are collected
over a few years. They get collected. If the
arrears were somewhere about Rs. 250
crores or Rs. 258 crores or Rs. 260 crores
in the year 1957-58, let us not forget that at
that time the income-tax demand for the
year was only about Rs. 210 crores or Rs.
220 crores. Today the demand is Rs. 517
crores and we have recovered Rs. 626
crores. The effective arrears, therefore, are
hardly two-thirds of the demands of the
year. If it expected that every day dmands
will be collected and there would be no
arrear left at any time? It is a continuous
process and this is what is being done. But
then this is a hardy I  annual which the
uovernment  has
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to face. It is a continuous process, as |
said, and we are doing it. The arrears
cannot be called such as can make the
Government open to the charge that
Government is lax in this matter.
Government does want to see that there
are no old arrears left and towards that
end Government takes several steps. As I
said earlier, I am trying also to simplify
the processes so that this also can be
easily seen by hon. Members. As long as
they are not able to see these matters and
I am not able to show them by
simplifying it, I should have no quarrel
about what they say. But if [ am asked
about it I am always ready and at their
service to explain whatever they ask me
and 1 am prepared to give any
information that they want. I have
never«hesitated to do so because that is
the function of any Government. We are
ready to give whatever information is
asked for and then if afterwards criticism
is made I can very well understand it.

Then there is a scare created or sought
to be created by the Economic Times to
which some hon. Members have referred
and [ am asked to explain and say what is
the correct posi. tion. The Economic
Times of 1st August 1967 has made this
heading:

"Deficit Financing in four months Rs.
268 crores "Despite Morarji Desai's
pledge deficit financing goes in
"inflation gets a strong boost".

And worse than that, he writes that I am
misleading. This is what he says:

"Contrary to the impression created
by New Delhi's propagandists deficit
financing has not stopped. Deficit
financing of the order of Rs. 268
crores was resorted to by the
Government during the opening three
months and three weeks of the current
fiscal year."

"This assessment of deficit financing
prepared by the Economic Times will
come as a rude shock to the
unsuspecting nation which has been led
to believe that deficit financing
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has been stopped completely since Mr.
Morarji Desai took over the Finance
portfolio in the middle of March this
year because he has been saying that
he abhors deficit financing. . . .".

And many things like that, it goes on to
say. This is a statement which would
certainly worry people and if they are
facts certainly people ought to be worried
but I thought that the people who wrote
in the Economic Times were experts in
economics and are careful to look at facts
as they should be looked at. In the first
place the amount of Rs. 268 crores also
is very much exaggerated. I do not want
to go into the definitions and standards of
deficit financing which he has taken
because that would take a long time for
me to do and even then I do not know
whether the person who has written it
will be prepared to take it like that. But
by any standard that I can understand,
whatever deficit is there in these three Or
four months cannot exceed Rs. 80 crores;
it would be even less than that. I have
never said that on every day there will be
no deficit financing, that On every day
there will be surplus in this budget. I
have never said that deficit financing will
not appear anywhere at any stage. I have
only said that at the end of the year there
should be no deficit lef® That is all that I
have said and that is how the Budget has
been prepared. The person who wrote
this ought to know that Government
revenues do not come in in a uniform
manner throughout the year. Even taxes
do not come in uniformly throughout the
year. There are times when they come in
large amounts; there are times when they
come in small amounts. Then again
foreign loans are not received as we
would like to receive them. They are
received sometimes late and that also
creates difficulties. These things create
gap in income at a given moment but not
at the end of the year. But expenditure
goes on uniformly throughout. That
cannot be done by fits and starts.
Therefore it appears »s If there is a
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that is a wrong way of looking at it. That
is all that I can tell you. I am only
concerned more about my hon. friends
here and those who want to consider this
matter objectively and it is for their bene-
fit that I am saying this. I hope the
Economic Times also will consider this. I
wish he had asked ™ about it and I would
have certainly told him. Then if he
wanted not to be wiser about it, he need
not have been wiser; at any rate there
would have been some restraint in his
writing. Perhaps that is not the
convention; that is not the ethics. I have
no quarrel about it but I hope my hon.
friends are not now in a position to say
that this statement represents the correct
state of affairs or a state of affairy where
people have to be worried. It is only at the
end of the year if a deficit is left that there
will be difficulty, that there should be
difficulty, and I have said that I will try
my leavel best to see that there is no
deficit at the end of the year. I cannot
even guarantee that there will not be any
deficit. There could be many unknown
circumstances which may arise.

SHRI A. G. KULKARNI: Political
stunt.

SHRI MORARIJI R. DESAI: I do not
want to imitate their language; I do not
want to do that. I am only trying to
explain and it is my function to do so.
My function is not to abuse any person.
My function is to make them wise about
the thing, not to use the language which
they use or the abuses which they
indulge in. That is all that I want to da I
do not want to use the same language
myself.

There was an anxiety expressed here
about the liberalisation of imports. It is an
anxiety which is well placed provided we
were not careful about it. The
liberalisation of imports for maintenance
is done only In items which are not "
sufficiently produces, here and we are
trying to
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see that we produce those items here.
When they are produced we do not
import anything fom outside. But as lon-t
as we do not produce the spare parts or
the raw materials which are required for
the running of our industries—and we
require those industries—we have got to
import them and that is why we import
them. We are able to import them beause
friendly countries have given us that
accommodation. If they do not do so we
would be in difficulty; but they have
done so and therefore we are importing
them. We are not importing them for the
pleasure of it or because we have got the
accommodation We are now trying to see
in every field that anything which can be
made here is not imported and we are
trying also to see Ifcat more and more of
such things are being manufactured here
so that the necessity for importing those
things goes on lessening day by day.

SHRI T. N. SINGH: I; it not a fact that
we are importing since last year high
carbon alloy steel which we are in u
position to manufacture in Bhilai and
which we did manufacture in Bhilai at
the time of the Pakistani invasion?

SHRI MORARIJI R. DESAI: What we
could manufacture, we have not
imported as far as I know but I will
certainly make enquiry about it. Last
year my hon. friend was probably in
charge and he is responsible for it; not I.

SHRI T. N. SINGH: It is being im-
ported since.

SHRI ARJUN ARORA: He was in
charge of manufacture of steel, not of
imports.

SHRI MORARIJI R. DESAI: Even if
he were in charge of manufacture he
could have prevented it.

ot T ¢ wia £ifEg, wa
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SHRI MORARIJI R. DESAI: But if it
was done, it is a mistake. That is all that I
would say. I cannot say no mistake is
ever made. That infallibility I leave it to
my friend, Shri Rajnarain. I do not claim
that infallibility. I was soon going to
come to him. But I thought I would come
to him 'at the end so that I could devote
full time afterwards only to that one
subject and not to many subjects.
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SHRI MORARIJI R. DESAI: Now,
there have been also criticisms about
some of the taxes levied and they were
also expressed before. Tea, coffee and
footwear have been referred to. As I said
in the other House and elsewhere,
footwear was taxed from 1954 to 1964 or
1965 and the tax has been revived again.
But after considering all the facts of the
case and the criticism, up to Rs. 5 whole-
sa'e value the tax has been withdrawn.
And between Rs. 5 and

[3 AUG. 1967 ]

Bill, 1967 2198

Rs. 8 of wholesale value of shoes, an
undertaking ha; been taken from the
manufacturers that they will not raise the
prices. Therefore there will be no rise in
price for wholesale value up to Rs. 8.
Then it is said that shoes are not
available below Rs. 15 or Rs. 20. They
are for my hon. friends who are
Members of this House but for the very
poor people these are the shoes which
are used, 'and these are the shoes which
sell in the market for Rs. 7, Rs. 8, Rs. 10.
The wholesale value is not the value for
which it is sold. These are the ex-factory
prices on which this is done. Rs. 10
outside, I have seen some of the retail
prices. I find that the retail prices are
higher than the ex-factory prices by
anything between fifty per cent and
eighty per cent in several cases.
Therefore, that price may be Rs. 10 or
Rs. 12 but this price will not increase.
That is all that I can say. Beyond that
what am I expected to do? Apart from
that, more than eighty per cent of the
production is made in the non-factory
sector, which is not taxed. Now, there is
no question of their prices rising.
Therefore, where is all this trouble about
it? I cannot understand it, except, of
course, there is the trouble about all
taxes. That is a perpetual trouble. That
trouble I, as the Finance Minister, have
always to face. I have to face it
necessarily and cheerfully.

About tea and coffee also I have
explained it before that this has been
done in order that we have more
surpluses for export, which is a very vital
thing for our country. I was very happy
that one hon. Member did support this
measure and said it should be done. Local
consumption ought to be restrained if we
want to do that. Now, what'ls the -
method of restraining local consumption?
I do not see any other method. In this
case, there is no question of depriving
anybody of a cup of tea, as my hon.
friend, Dr. Sapru, had argued. How is
anybody deprived of tea or coffee? The
tax is not such as- Will put a
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burden whereby people will have to give
up tea and coffee. At the most, if
somebody was taking eleven cups, he
may take ten cups. That is the only
difference that it might make. More than
that there will be no difference made.
Therefore, how does it harm him? On the
contrary it will do him good. That is all
that I can say. Of course, I have not done
it for doing him good. I have done it only
as a measure for increasing exports.

Finance (No. 2)

The ciuestion of cigarettes and tobacco
was not raised here. Therefore, I need not
refer to it, but even in that matter I am
not out here to have this taxation only on
grounds of health. When I referred to
health, I thought t ‘'would also
additionally be helpful in regard to
health. That was not the. m'ain purpose
of doing it. The main purpose of doing it
also was to have more revenue and to
have more surplus for exports, so that
that item can be exported and more
money can be obtained from exports.
That was the purpose for which it was
done.

SHRI LOKANATH MISRA: Why do
you not do it in the case of alcohol?

SHRI MORARIJI R. DESAI: That also
I have done several times. I do not think I
would require any encouragement for
taxing alcohol if I find that by that
method 1 can bring about prohibition.
Alcohol has been taxed sufficiently. If I
tax it further it will only mean
diminishing return and more than that
smuggling. I do not mind diminishing
returns from it, but there will be far more
smuggling which is there especially in
this city, where there is no prohibition.
Even where there is no prohibition, there
is more smuggling. Prohibition was
referred to by several Members.
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Shri A. D. Mani) g=g1 %1 ZWI7
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SHRI MORARII R. DESAI: I have
not got authority to remove anybody.
That authority is only assumed by my
hon. friend and not by me. He has even
taken away the authority of the Chair to
remove him. Who am I to do anything?
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THE DEPUTY CHAIRMAN: He does
it in sobriety.

SHRI MORARIJI R. DESAI: There-
fore, this iy a matter where I wish hon.
Members, who are keen about
prohibition, to be helpful and make
better propaganda, so that a proper
atmosphere is created and the hands of
the States and the people are
strengthened in this matter.

There were one or two matters which
were referred to in the matter of
"administration. One was relating to the
Bharat Plates and Vessels Limited. There
it was said that even whe, the project has
not come to fruition and is not producing
anything, several officers have been en-
gaged already and the head office is in
Delhi, thereby alleging that all this is a
waste of money and that it is done only to
favour some people. I do not know
whether the hon. Member, who made this
criticism, ever had anything to do with
any industry or any factory. If he had
anything to do with the starting of any
factory or industry, he would have
realised himself that before a factory
came into existence, came into actual
working order it would be necessary to
build it up. It is necessary also to have a
project for it. It is necessary to have all
the other things required to bring it into
existence. That requires officers to do it.
Who else is going to do it? It does not, by
itself, come into existence. It is for this
purpose these officers have been engaged
and they have been engaged there pro-
perly. If one P.A. to a Joint Secretary has
been engaged by some particular office it
was done after competition with other
people, on his own merits, not because he
was a P.A. Is there any bar to a P.A.
applying for something for which he is
qualified? Therefore, without showing
how that man was unqualified, to make an
allegation like this, which could be easily
believed by people, is, to my mind, a
serious injustice to all those people who
are responsible for this factory. This
factory is going to begin to produce at the
n«f of IftM and it will be
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in full production perhaps by 197C. j
will be completed in 1969. Therefore, it
iy not as if it will come into existence
"after four years. If facts had been
ascertained, this mistake in making this
reference would not have been made.
That is the only purpose with which I am
pointing this out.

In the same way, my hon. friend, Shri
Rajnarain, referred to the Fertiliser
Corporation of India and its retired
Chairman. Now, he seems to think that
all retired civil servants must be debarred
from employment anywhere. I do not
know under what law he can do it? Are
we living in a democracy, under a law,
under a Constitution or are we living
under the dictates of my hon. friend, Shri
Rajnarain? Even if he. became the ruler
of this country, he will not be able to do
it. (Interruptions). He is making himself
disqualified for ever coming and doing it.
That is what he is trying to do. I wish he
did not do that, so that he could set a
better example.

St TWATCAW @ 78 917 W80 57
@ § wifs ¥ ag s § & =9 v
WIrTsit W€ O qEF F @ F, 5 g
qgt ©: AFOA & I & A0A I @I
g | G0 TEmEe A o 309 9@
REfmdyar § How Ra 3z
et w€m

SHRI MORARIJI R. DESAI: I am now
coming to my hon. friend be”au.se he is
now ready for it, I see. He v.” as very
eloquent in whatever he said. He is
eloquent, but the ecloquence is so
misapplied that it becomes a V?\n- . ful
process to hear the whole of it. If the
eloquence proceeded from a concern for
the welfare of the country, I should be very
happy. But I am afraid the eloquence
proceeds from a concern about the
Congress and the destruction of the
Congre*v Th"' seems to be his main
passion, and it was therefore that he
advised me also. He concedes that he has
respect for me personally, he has affection
for me "personally; then he says tnsr
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[Shri Morarji R. Desai.]

an old man I should now retire from
Government, from all the wrong acts
which are being done, and then occupy
myself for advising people, for giving
them ideas. If he considers me qualified
to give him advice, to give others advice,
how does he qualify himself to advise me
as to what I should do? I have not
understood that process of thinking in
him that I should do what he wants me to
do. I am only trying to point out .

ST TEETCEW T ST &7 A
qfeadsr | § aidv St wT oF arEn

FATaT g | At ST F gy av o owm
& Far g IuF1 0F aras W FC awar
%z %, ar 3 52 €, § ufew @
g A dEarad 1 qid§ag faew
FEAT ArEar § F 7 g § gw ow
& agl T A9y § I sfva
gfem & 2

SHRI MORARIJI R. DESAI: My hon.
friend wants me to remember Gandhi-ji.
I did not want to bring in Mahat-ma
Gandhi in this context because he had
forgotten him completely. If he had not
done so, he would have utilised his
capacities for a much better cause and in
a much better manner. I know he has
capacity. Iknow he has courage, but he
utilises all that courage to defy the
Chair. He does not utilise it for any
other purpose, and then he tells me there
is no truth, there is no Satyagraha. But
he has given up truth and locked it up in a
safe somewhere throwing away the keys
so that he cannot find them. That is
how he is utilising truth and he preache;
me truth. What is truth? He has taken an
oath as a Member of this hon. House. Is
he not bound to go by the Constitution?
If he is bound to go by the Constitution,
is he not obliged to obey the Chair? But I
was myself a witness one day here when
the Chair asked him not to speak and
«aid that h« wa« ixwl»-
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vant, that he must not repeat, and he in
his great bravery as he thinks—I call it
bravado—said, "I defy you; I am not
going to obey; do what you like". Is this
truth? Is he fit to remember Mahatma
Gandhi? That is all I ask him. This is not
the way he can remember Mahatma
G'andhi.

SHRI RAJNARAIN: This is the
only way.

SHRI MORARIJI R. DESAL 1 am
afraid if this is the only way to remember
Mahatma Gandhi, the spirit of Mahatma
Gandhi will shake wherever he is. This is
not the Way to remember Mahatma
Gandhi. It was only because he differed
from all these ways of Mahatma Gandhi
that he left the Congress. Otherwise he
would not have left the Congress. The
Congress may be full of all sorts of
people, wrong people, whatever he may
c*all them, corrupt people, whatever he
may like.

(Interruptions)

ST TTSATCEY AT S WA J1%
ge | o FE AU g1 W )

it HITCet Wieo FATE < JTH F 1
gaT 48 US 987 92 ST wifan $39
& | o ot s T § f awEe a®
B € WX Fiea oa & | § &2 oy sman
g afe & a9 oF | gafad daom F
g & araem TG g | § qveew B el
Far g |
Therefore, will my hon. friend, consider
the necessity, if not of having good
manners, at any rate of having good
sense and, in his concern for the welfare
of the country.for seeing that good
traditions are established here? If he
gives here a demonstration of disobeying
law or disobeying the Chair or
disobeying the Constitution, violating it
in a very violent manner, what example
does he set to the whole people?

Untaf«ptkm»)
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FI9 areq & faq agt O =

wifgd arge omr wifgd |« F A

dred & "W A0 F7 A § & oag

AT 93T & maare ¥ |
(Interruptions)

sit TomTomw . § e e A
TGl W § 1§ Agi 9% 9w ge-
A &7 ArEar § 1 & &y fedt A
TR WA § | F 1948 § ag ufqww #¢
T ¢ f7 @ el o gfaame 7 g
g9 AE |;ArSAT | § HrOwsT WE &
frde wwan g f gl afawn &1 awax
sEE fows g TawERET  Sifgar
FT AN A AT | 1942 7 1948 T g9
ghaum &% w9 & |

THE DEPUTY CHAIRMAN: Order,
order. Take your geat please,

ot T a1 § 9 wgar
hUCUE SRR

SHRI MORARIJI R. DESALI: I read in
the papers that a privilege motion was
moved in the Lucknow Assembly
because my hon. friend was said to have
beaten a clerk or a Deputy Secretary.

St T ¢ T g wE
fF gt 1€ @ae @ g E | gw
wrafaat & wwg w9 4 Gead swn
quAT T feawr & fa dar fear
@ a1 § o TEH Alfed gaET qAr
at ga oftwe w1 faar f ffaes ar
3% faars gAT aifgy | wifE swEE
€ aaw ¥ g3 T W g% § g
e # wEE Y T GEA T 9L &1 GO
#Y | & =ft Aot arg & frde . ..

SHRI MORARIJI R. DESAIL: If my

hon. friend says he did not do it, I wcept
it
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AT TSI F X ad war o
(Interruptions).  wmAfgT WA
oA gma ag e #@
W A 22 a1 g it ax gra e
ar fest faawdr 7 7 wrd, famit w0 #1
TR | g S A7 A1E, T ot it
ot | (Interruption).

THE DEPUTY CHAIRMAN: Order,
order.

SHRI MORARIJI R. DESAIL If my
hon. friend thinks that it is justifiable to
raise his hand against a lady, what sort
of courage has he? I do not know.

ot TomreEaw A (-
g 9%) 9T FA A g9 I9TET €1,
[OET 9T TH HT A F g IS
or | QEET 9T FO7 q g9 5@ 4T,
giferwr &t wg™ F wew fwar

THE DEPUTY CHAIRMAN: Order,
order. Please take your seat.

SHRI MORARIJI R. DESALI This is
where my hon. friend goes wild. That is
all that I can say. (Interruption) Why
does he want to bring in Mare-ech,
Ravan or Brahmarakshas? I do not
understand.

sft TeWTCEAW ¢ SET wgaiE
& Wt FY A, @A w7 AT AR )

At WG wee Z|rE AW A
YL |

oY TASATOEN ¢ qIAT AT AT
FW T £, ¢ 48 9% g AT AR
&g WYX SR | AT 94 AR o 99
I WG a8 W2 &1 4T AT

SHRI MORARII R. DESAI: My hon.
friend made such wild statements that
Congress has done nothing in these
twenty years. If thesa ara not
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statements, what 'are they? I slhould like
to bring to his notice what has been done
in this country. I did not want to go into
this. It is not in order to claim anything
that has been done. I am prepared to say
more should have been done, more could
have been done, enough has not been
done, all that I am prepared to agree. But
to say that nothing has been done, that
we have gone backwards, these are
things which he alone is capable of
saying.

st TWETOEY . mIgE T H
woEETa ail awEta agr, aEeEl
T4, @ a1, ThAT a9, TOE A,
HIC FHTL qGI, T &gl |
SHRI MORARJI R. DESAL I have

got a record before me here. He h*as not

only increased the evils but he says
everything has gone down.

st CEATOEY : WIOE 9 W
Fwmfa aft, woEErd Ty, gEd
Td, TEHAT qGT AT IH0Q A4

SHRI MORARJI R. DESAIL I had
asked him when he was speaking; I hope
he will have the good sense to hear me as
coolly as I was hearing him, and now he
does not want to do that.

SHRI RAJNARAIN: I request you not
to distort the facts. What I have said. . .

SHRI MORARIJI R. DESAI: Even
when he spoke without sense, I heard
him. Therefore he should also have the
courtesy to hear me when I talk sense.
That should be the idea, not this idea.
Why does he want to get excited like this
for nothing? When he comes to hearing
facts, he should not get excited in this
manner. If he has courage, well, I have
also got some courage. It may not be as
much as he has. But h« cannot make rne
silent. That much is true. I do not want to
make him silent at any time.
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But let him not have the belief that he
can silence everybody in this House or
outside That is not a proposition which I
am going to accept at any time.

ot fatew wwi : wa a1 =g
AT Gt i |

SHRI MORARIJI R. DESAIL: I am
certainly displeased with him.  But I am
not angry about it. I ;m quite displeased
because I consider him as a friend. 1 do
not consider him anything else. I consider
him as a person who is misled and
misdirected. He has many qualities in him.
I want that those qualities should be utilised
properly. That is why I ,m pleading with
him all the while. (.Interruptions.) If he

says that nothing has been done, take
education. Whereas only four out of ten
children were going to school before,

today noc less than eight out of ten are
going to school. Is that no progress?
Only two more out of ten have to be sent
when all will go to school, and that is what
is happening. Take the matter of health.
In the matter of health, the expectation
of life was only 32. Today it is 50 and that
has increased the population. But even
when the population has increased by 30
per cent, the national income has increased
by 70 per cent. Therefore, you cannot
say that all that is not there. Yes, one might
say that it has no increased enough. But
we must remember the low base from
which we started. We must not forget that
for the 50 years before the British rule here
ended, the national income was going
down here. It was not. only not
increasing, but it was going down. It has
now stopped going down. It is
increasing. Even if it is increasing by an
average by some 2 per cent per capita, it is
an increase and that too with an increased
population. There was a population of
365 millions. Today it is 500 millions and

even then if it has increased by that
percentage, is  that increase  not
comparable?

off T : dgrer ArAl w

g A A T § ?
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SHRI MORARIJI R. DESAI: I have
been to more villages than even my hon.
friend has done. I have come from a
village; I know what the conditions of
villages were before. I know what the
conditions of villages are there today.
Roads have been built, bridges have been
built, five times the number of bridges
built during the last 200 years have been
built in these fifteen years. And to say
that nothing has been done is not right.
You might say that more than that should
have been done. I will not quarrel with
you. But to say that nothing has been
done is not right. Only 1.5 million tonnes
of steel were produced before; now it is
6.5 million tonnes. And yet my hon.
friend would want to say that nothing has
been done. Thirty-three million tonnes of
coal were produced; today it is 70 million
tonnes being produced. And yet, he
would say that nothing is produced. Take
bicycles. Only one hundred thousand
bicycles were produced before; today 1.6
million bicycles are being produced.
Now, in spite of all this, he has the hardi-
hood to sa, that nothing has been done or
that we have gone down. Take the matter
of corruption.

SHRI P. N. SAPRU (Uttar Pradesh):
We are manufacturing even cars.

SHRI MORARIJI R. DESALI: There is
corruption. But to say that corruption is
more today, I cannot understand it. But if
you say that we are more alive to
corruption, I am agreeable to it. But
when the Britishers were here, there was
far more corruption than even today,
There is no use saying that corruption
has increased today.

SOME HON. MEMBERS: No.

SHRI MORARIJI R. DESAI: You say
'No'. What knowledge did they have? I
have personal knowledge of the whole
thing. I have seen it at cjoae quarters ,h«t
they w«r« doing?
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N Ry wat: STOOT Wi,
FIF AMT AIT F7 IQT ¥ aaf|gd |
243 1 o1 qfg € |

St WYTTCHY wTeo AW Wy waw
F1 7g 41 FAAS & | WAFT WwT
g AT FL AL FAA AT AT

ot Frewm awi : 9T A1 ged
st o, (qdr 92 § ¥v omr )

SHRI MORARIJI R. DESAI: Then let
me tell my hon. friend that from
Governor  downwards  there  was
absolutely never any honesty in that
sense. They all took presents, they all
took other things. And everything was
done. But our people never felt that it
was corruption. Today we are feeling it,
and it is good. But merely to abuse other
people will not be right. We have got, all
of us. to combine together to put it down.
But to tell everybody that everybody is
corrupt in the Government, nothing can
be more wild than that. But if my hon.
friend says so, well, let him say so. I can
only say that he is wild in his anger
against the Congress. But anger alone
will not do.

st AT HIAT  AIEA
fofaeet &t se 9g® & A § AT
w7 gy |

sft Hroreeft W FaT : AT AEAT
¢ | & wrq &7 gaan 37 @0 5 own
AT FHT & |

ST SITSTHE ATy © FHAA K[ K7W
Frfsa |

SHRI MORARIJI R. DESAI: Even in
the matter of electricity which ought to
be a good standard to examine, what was
the electricity that we were producing
before and what we are producing now?
We are producing now 36 billion Kwh,
whereas we were producing only 8.5
billion
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Kwh per hour before. It is five times
more. And in. actual terms, if you will
examine, only 3,700 towns and villages
had electricity when we became free.
Today the number is 63,000 and it covers
one-third of the rural population, even
though the number of villages is not one-
third because most of the bigger villages
have been covered. Therefore, one-third
of the population has been covered by
electricity and yet my hon. friend says
that nothing has been done.

Well, he who wants to be blind in spite
of having eyes, who can give him
eyesight? Nobody can. But I would
certainly beg of him to see where he can
see. Let him see; let him condemn where
condemnation is necessary. But let him
not go into general condemnation. If the
Congress has to go, the Congress will go.
But by that the country is not going to be
saved He is not going to save it if he is
going to take to these methods. Is he
going to be the replacement? God forbid.
If this is the way, will" the country
advance further? Therefore, those who
want to correct, let them be corrected. Let
them have a better sense. Let them have
appreciation of what is being done. Let
them do better after that. Then certainly
they will qualify themselves for doing it.
Otherwise, God knows what can happen.
And now they have got their own
.pvernments in the States. Let them set. a
better example. We will follow them. We
will thank them. Why should we not
thank them. I may be lacking in capacity,
I may be lacking in intelligence. I am
prepared to learn from those people and
let them show. But what have thsy shown
in four months? I am seeing. Here I am
being constantly asked, why is not more
money given? Front where is it to be
given? And how is it to be given? They
want to give up moneys, their revenues
and thw i they are to be supplied *"c»n
here: How is that to be done?
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Then cries are raised saying that there is
discrimination. Let them show one
instance of discrimination about any
State and this Government will be
prepared to pay whatever penalty this
House inflicts on it. What is the use of
merely saying that there is
discrimination? There is absolutely no
discrimination. But if pressure is sought
to be brought upon this Government to
give moneys which cannot be given, no
amount of pressure is going to move this
Government. Let that also be known
more fully and correctly. But this
Government does not consider non-
Congress Governments as something
different from other Governments. Wg
consider all Governments as
Governments, equally qualified and
equally able to govern the country as
long as they govern. And we consider it
our duty in the Central Government to
see that we help them to the best of our
capacity, even if I have got to levy more
taxes to help them. I have levied them
this year. If I had not levied them, I could
not help them. But even then I have
helped them. And yet, instead of
apprecfafing that, it is only said that we
are not helping the State Governments.
When I tax the people in order to help
them my hon. friends say, "Do not tax
them", and then again say, "Help them".
From where? By a magic wand? Then let
me be given that magic wand. At least I
do not know magic. Therefore, in this
matter or in other matters should we not
have a concern about realities, concern
about the facts which we have to face? If
we do not do that, how are we going to
help each other?

I know and all of us know, and I agree
with my hon. friends, when they say that
conditions are not very happy. I am very
unhappy about it myself because I feel
that I am not able to remove those
unhappy conditions as fast as I should. I
am not able to do that. Therefore, it
worries me more than it worries, my hon.
friend. But what is the best way of
changing those conditions? What is the
best way of improving.
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those conditions? The best way of improving
them is not to run down the people who are
trying to do something. Do find fault
wherever you have to and I shall be grateful
for any faults that are pointed out to me. But
if no fault is pointed out to me, then is it not
m, hon. friend's duty also to tell the country
that the Government should be helped in
making conditions better, in removing cor-
ruption where corruption has to be removed?
But if only cries of corruption are to be raised
and raised in a manner which is not dignified
at all, then how are these conditions going to
be changed? The typical example of it is
when my friend asked me as to what
happened in Madhya Pradesh about the
Budget and what my Joint Secretary had
done. I replied to it immediately after he
asked me. In spite of that he goes on making
charges here. What is the meaning of it? After
that also he made charges here. It is totally
wrong.

SHRI NIRA_NJAN VARMA: No.
T a7 WeE 93w W mva o wa fear
goamramar®rg) . .- ]

SHRI MORARJI R. DESAI: I am not
talking about that. I am talking about another
thing. It is another matter which my hon.
friend, Mr. Rajnarain raised and joes on
raising. It relates to my Ministry. I verified it,
and after verifying it I can say without an,
hesitation that the whole story is wrong, that
any instructions were given from here. And
yet my hon. friend does not want to believe it.
He ma, not believe it. If he says that I atn
telling a lie, he is welcome to say so. I will
have no quarrel about it. But that is not the
way of dealing with each other! I believed
him immediately .

sft TreETome o i oY A1 oo

faelter we wWr g |
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SHRI MORARIJI R. DESAI: In spite of
that he raised it twice.

st TeETEY : § GEe g8 %%
W F & oagl & faw fawwr #
Aifen & fr &= & fa=r fawmr & o9-
afwa T w5 |

ﬁﬁmmom:ﬁﬂﬂ

4T &, Tl W AT AE & )

oft TS s dar & A
forfaersr 927 # s =nfz |

SHRI MORARIJI R. DESAI: Because my
hon. friends are now in Government there,
they can break all official secrets. If they
want to do that, I have no objection to it. But
then let it be shown to me, and I am prepared
to sit with him and with those two officers
concerned. Let him verify. What is the use of
saying, "Go to the Privilege Committee"?
Where is the privilege involved? Where is the
breach of privilege that there should be a
Privilege Committee? They are making a
hash of every privilege that we have. This is
not the way of dealing with privileges.
Privilege is a most sacred thing, a most
valuable right of this House. But if at every
time, for no cause whatsoever, privilege is
talked of here, we will lose all respect for pri-
vilege. That is not the way of raising a
privilege issue In spite of all these things
being set at rest by giving all the facts, if my
hon. friend persist in it, will he consider me
not human if I cease to pay any attention to
these maters?

=Y TAATCEAN : AT FEd & A8
ag wat ferar & a1 fomr & o9 &9
AT &, 2N ST AT

it WYCITEt Wi AWTE ¢ A@T FT

ferar & a7 &1 w1 |

it TEAETIEW ;41T Fgd & fw

agi 741 ferar &1
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SHRI MORARIJI R. DESAL 1 have
examined my Joint Secretary I have
cross-examined him.

st Tremreaw : fas owow &y 7
oo st w1 & fa amr Y o & AT
FAHT AL, |

oft Wrorest sreo ¥avd : gl gEnd
qIqET A4 TE, HIT AET, qAFT BIE
wiagre adt @ f6 sawr agt q@rs o
w1 woAT Taanae &1 afE fv g W )

I am prepared to sit down. I have no
objection to it. Then only you will
immediately realise how wrong and
erring you have been in charging the
Government with these things But my
hon. friend will run away from them.
They only believe in making allegations
so that they can stick to them. I know
why it is being done. The leader of my
hon. friends, Dr. Lohia, had his training
in Germany where Goebbels used to say,
"Repeat a lie a thousand times and it
becomes a truth". Let my hon. friend not
follow that example.

S TSETCAY ¢ qET AYET §E
w21 wfea weare |3 #r owrwr o

THE DEPUTY-CHAIRMAN: The
question is:

"That the Bill to pivt effect to the
financial proposals of the Central
Government for the financial year
1967-68, as passed by the Lok Sabha,
be taken into consideration."

The motion was adopted.

THE DEPUTY-CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clauses 2 to 47 toere added to the Bill

The First Schedule, the Second
Schedule and the Third Schedule were
added to the Bill.
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Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI MORARIJI R. DESAI: Madam,
I move:

"That the Bill be returned."

it QAT @ wrAA T, §ogaw
farg & form ey gor g ) & age
& wza & ana ey w4l W@y w1 gA7 )
¥ owza & w19 wgar A wgar g
fer weft oY & "wAT awarr AT Uw
aixer 9o faar fF 20 @e ¥ waa
A7 & g1 fear | vo¥ gvaw ¥ OF
FaraT Wgm & sme wuey v
fegre F@ &1 wasfT % & aww ¥ ooy
T AT W O AT FT FTC@EAT GAT ,
A w1z ¥ wYeHa U F9% BT FTCEET
AT &, 35 FATC H{er AT I A7 9297
HATA O A 7 WA WAT @ gHT WY
7 WA WA AT @ F7E A7 A7y
FMEFT AT 700 WA =eA[ T He
qzdl A4 1 OF f@T § oy de gy,
g FmAT ®W saET W § uyad
FT & | AT 7150 1 wvT @ 517 A¥
araw g fE gee s FoseE §
FICATA 42 T3 §, FHIL g7 FAYT
¥ Uy FIT T FTOEAT Fw T8,
foosy a9 & A% 3-4 gAY AUET
qandy &1 grea # £ 1 a8 faeger adr
AT & | 0aT w2 fF oadr @ sw
A WIOTAT AvE A1 qgvEer # sy
GUERE i

TR TFT ZHTL W2 AT8v FHAT 7 73
5 waAT & FEAT ArEAT g WS &
fr gore 1€ AT T AT wETemT AT
1 qYAA ATHT AT HEnwT Ay ® o
q7 AT ¥ HIT S9N qTHT e
Atfean & aga T 3w # a1 gfar &
w1 74T & | glero sme w9 feaee,
famrz g dt ag wiwan g fe - w10 wifgar
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is an improvement upon Gandhi. W7

TaFT a%rs ¥ Hrereelt ar § ¥4 &g |
FT FTH F WA grorferer qrEf w1y aOETT
aAt &Y o7 7 77 T AYRAT A AT AT
st & w1 a1 5 gw &m 43 @
my, At off & e ¥ ave wfzer &
fagra o1 s faeft & sa@ samar o
AT AT a4 U wret §, wvo wifeAr
gt wraew # oemeT & oave H
dtfordr | oreraEedt & A% ¥ faamEn o
F e gATL OTH @ gu &, s wer fE
g §w W1 Fif 4% AU ATEEET
& forir #1€ arf s e Y g AT A
amfae  oiff & 1 96t g & Fof
fog fawafeareg & #mmw ¥ fo
ez WeA & fom w7 A wrg, w9 @
WY, dF AWT A FET, AT TR
& wf @t A g7, o gw A @2 @ 0
wr faelt & uw GFav &< F7 A\
#T &1 77 @1 § Awfer o o IEE
A4T TrET A wAET Aifgar @ few
AT Hrawr g g7 avg A oA A7
ZF E ) BW IART TN FOA F oWNT
59T 74 ¥ 7% 74 741 g f@ s
aE FEE

ZHIT FEgA F( qAWE 42 & ¥ o
gt arE & wiwd f&r 3 wiww &
gaar AT Wiz & v wgr g9 gl
wrHEAT 33T § FEt AT A w9 &, Awi
Sracidile i R CEa R i A

SHRIMATI YASHODA REDDY (Andhra
Pradesh): It is highly irrelevant.

ot TEATIEY : TF ATHT ZH ARl
wow § o gt & Wi fy st oard A,
fra et wgmw 7 wEr & waE
9 W T SHIE CQRIRHIT 97 HIT OIN
¥ M@qT 0 A FAT @ q I
Gl

[ RAJYA SABHA ]

Bill, 1987 2218

THE DEPUTY-CHAIRMAN: Now,
Mr. Rajnarain, please be brief.

ot TeMTEe ¢ AT g WA
FI TEF FLA WA F AT gW AT AY
®1 AgT ATHA TEAT H1Ed € ) i oy
w1 Wt zaEre ey §, st o wgre
AT/ TH WINS 9T 2 &7 T g WA
wgrent apdrAra gErd fa arawfaw
Al T A I9Ee fawr A7 wwTw Ay
fafa gt =fgg az st faelt
fafa adt gt wrfea | #r Aot
ATE AT FT TFTEI TAAT A §
THE DEPUTY-CHAIRMAN: That
'will do. That is a matter of opin-
ion .

St oY gAY § oatR § oA
FEAT A1gT g & == %71 wovAw w@w
qowmar W g, WIH FoqwTaEE
AR TEe & ATAT W § |

arAdtaT, # g ST #9999
ar oI AT A # guEl /i
4y f o= ag wETa &, 9@ qw 5
ST THTEE AORTT A 7@l g 98 3% A7 8,
wgl % ¥ e g ffo7.8
e o vyt fawaar g 98 75 U
% Ia% ATLH Fagar 4@ .

THE DEPUTY-CHAIRMAN: This is
the third reading. You cannot bring
in all these things.

ot TTWATOT© < ST A AT A |
w1 w fyaz a1 g4

THE DEPUTY-CHAIRMAN- You cannot
make another speech and introduce new
matters in it You have replied to what the
Minister has said and that is enough. You
must take your seat now. I cannot allow you
to go on in this way.

st TrsEToa ¢ SRy s A §
friard a1 g, 43T §, ¥4 A
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[T rsrerTTEr)

Tam &7 & f orwr wrest wd T
am it S d v @ afwareg ®
AT A% AAT AR § TATT AL WET
g9 §Eq H,—uTS W7 HET Ad X
@l & wrAr-fee it fer g,
HTH AT AT A{9AT99, GTFT FATHT,
AT 1T 91 §: WAT 787 43 FT AIL
g & wuree w1 sz far gu g
Jigm fF wErelt W o gEmad
FHET T317 TAH |

qIAT AEART & 918§ g w0
Fr§ Satd ag faaT, AT wmEer &
at ¥ aw s Wt @ fa,
gt arg 7 Agf f7mr

THE DEPUTY-CHAIRMAN: I think
that will do, Mr. Rajnarain.

A TARATCEN ¢ F ATIHT AT
A TAE
SHRI MORARIJI R. DESAI: Madam, I
do not want to enter into any argu-

[ RAJYA SABHA ]

Bill, 1967 2220

ment about it now. I will only say that
my hon. friend has been more excited
because I tried to advise him. I have
learnt better. I will not advise him in
future. I will only say this, that I am very
unhappy that he said so, [ am certainly
old but I am wiser. He has still to be
wiser. He seems to be saying whatever
he has in his mind. Otherwise” ha would
not have said a blasphemous thing like
this, that Dr. Lohia is an improvement on
Mahatma Gandhi.

THE DEPUTY-CHAIRMAN: The
question is:

"That the Bill be returned."
The motion was adopted.

THE DEPUTY-CHAIRMAN: The
House stands adjourned till 11 A.M.
tomorrow.

The House then adjourned at
four minutes past five of the
clock till eleven of the clock on
Friday, the 4th August, 1967.



